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INTRODUCfI0:N 

I, the Chairman of the Estimates Committee having been authorised by 
the Committee to submit the Report on their behalf, present this Second 
Report· on action taken by Government on the recommendations contained 
in the Thirtieth Report of the Estimates Committee (Sixth Lok Sabha) on 
the Ministry of Supply and Rehabilitation (Department of RehabiIitation)-
. Dandakaranya Project-Exodus of settlers (1979). 

2. The Thirtieth Report was presented to Lok Sabha on 9 April, 1979. 
Government furnished their replies indicating action taken on the recom-
mendations contained in that Report by 28 December, 1979. Further 
information was received from the Ministry of some of the replies between 
2nd May and 7th October, 1980. The replies were examined by the Study 
Group 'H' of Estimates Committee (1980-81) at their sitting held on 
19 September, 1980. The draft Report was adopted by the Committee on 
24 November, 1980. The information desired by the Study Group on one 
point was received on 28th November, 1980 and it has been incQl'porated 
in the report. 

3. The Report has been divided into the following Chapter:-

i. Report. 

ii. Recommendations which have been accepted by Government. 

iii. Recommendations which the Committee do not desire to pursue 
in view of Government's replies. 

iv. Recommendations in respect of which replies of Government have 
not been accepted by the Committee. 

v. Recommendations in respect of which final replies of Government 
are still awaited. 

4. An analysis of action taken by Government on the recommendations 
contained in the Thirtieth Report of the Estimates Committee is given in 
the Appendix. It would be observed therefrom that that out of 63 re-
commendations made in the Report 4S recommendations i.e. about 71 per 
cent have been accepted by Govel'Dlllent and the Committee do not desire 
to pursue 4 recommendations i.e. about 6 per cent in view of Govern-

[vii] 



(viii) 

ment'! replies. Reply of Government in respect of eight recommendations 
i.e. about 13 per cent has not been accepted by the Committee. Fmal 
replies of Government inrespect of, 6 recommendations i.e. about 10 per 
cent are still awaited. 

NEW DBLm; 

December 3, 1980. 
Agrahayana 12, 1902. 

; . ~ l!: I ~_:'. ,. ! 

S. B. P. PATI'-ABHl'RAMA'RAO, 
Chairmt.1ll. 

'Esii~ies' Committ"~. 
~ . ~ " .... . . . . 
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CHAPTER I 

REPORT 

This Report of the Estimates Committee deals with the action taken 
by Government on the recommendations contained in their Thirtieth Report 
(Sixth Lok Sabha) on the Ministry of Supply and Rehabilitation (Depart-
ment of Rehabilitation) Dandakaranya Project-Exodus of Settlers 
(1978). 

1.2. Action taken notes have been received from Government in respect 
. of all the recommendations contained in the Report. 

1.3. The action taken notes on the recommendations of the Committee 
have been categorised as follows:-

(i) Recommendations / observations that have been accepted by 
Government:-

SI. Nos. 3, 4, 5, 6, 7, 9, 12, 13, 15, 17, 19, 21, 22, 23, 24, 25, 26, 
27, 28, 3I , 34,35,36,37,38,39,4°,42,43,46.47,5°, 
51, 52, 53, 54, 55, 56, 57, 58, 60, 61, 62, 63. 

(Total 45-Chapter IT) 

(ti) Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies:-
SI. Nos. 8, 14, 18, 20, (Total-4) Chapter III 

(iii) Recommendations/observations in respect of which Govern-
ment's replies have not been accepted by the Committee:-
S1. Nos. 1, 2, 10, 11, 29, 49, 59, (Total-8) Chapter IV 

(iv) Recommendations/Observations in respect of which final replies 
of Government are still awaited:-
S1. Nos. 16, 30, 33, 41, 45, 48, (Total-6) Chapter V. 

1.4. The Committee will now deal with the action taken by Government 
on some of their recommendations. 

Causes of Exodus 

RecolDlllendatton SI. Nos. 1 and Z (para Nos. %.31 to %.35) 
1.5. Referring to the desertions of rehabilitation sites by the settlers in 

1978, the Committee had expressed their unhappiness on the fact that though 
the move to create unrest among displaced persons had started in 1973, it 
remained undetected for over four years and during this period while the 
move gained momentum, the DDA did not take any effective and specific 
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measures either to counter the move at political level or to accelerate the pace 
of rehabilitation and relief to settlers sufiering from drought conditions and 
other disabilities. The Committee were of the view that the steps taken by 
the DDA and others were belated and therefore could not have checked 
desertions on such a mass scale. The Committee were of the opinion that 
DDA as an organisation and the Officers holding key positions could not 
escape responsibility for their failure to detect the calcuJated' move to create 
unrest among displace.d persons at an early stage and to take firm measures 
to counter the move. The Committee desired the causes of failures of DDA 
to be analysed and remedial measures taken to make DDA sensitive and 
responsive to the sufferings and feelings of the settlers in the Dandakaranaya 
region. 

1.6. In their reply, (December, 1979) the Ministry of Supply and 
Rehabilitation (Deptt. of Rehabilitation) have stated that it would not be 
correct to wholly blame the DDA for the mass exodus of displaced per-
sons in 1978. So far as Dandakaranaya Project is concerned, the un-
rest was noticed in 1977 and so far as c,ould be made out, it had been 
created by the nucleous of those elements who bad been brought over in 
large numbers to the Kirmi Shibirs in Dandakaranaya Project from Mana 
with a view to engaging them on work and rellettlement activities. These 
elements were- also instigated by the Uobastu UnnayansH Samity to desert 
with prospects of resettlement in Sunderbans. As soon as the Project 
authorities noticed the u.nrest, the Chairman and the Chief Administrator 
of the Project brought it to the notice of the Govenirilent of West Bengal 
and the Central Department of Rehabilitation and simultaneously took 
steps to put displaced persons wise about the correct position. That 1978 
desertions were well planned and well organised by interested elements 
is evident from the facts that these desertions took place simultaneously 
from various rehabilitation projects being administered by different State 
Governments and not merely from the Dandakaranaya Project and took 
place after the settlers had 'harvested their main Kharif Crops for the year. 

1. 7 The Ministry have further stated that no doubt the settlers have 
had certain grievances arisirig out of difficulties raced by tLem. All efforts 
were now being made to make up for these -defficiencies and to ,remove 
other legitimate grievance of the settlers. The Ministry have adried that 
as has, however, been "rightly" observed by the Madhya Pradesh Gov-
ernment,. facilities made available. to the displaced persons wet:e more than 
those provided to the local population. The process of complet~ ~erger 
and identity' with the life ,oft~e ~o~al ~rea woul~ also. require ~nscio11'S 
effort on, the part, of 'the' displaced pe~ons. In VIew or all these ·factars, 

.' the:,Ministry of Statec;Jciveniment'~ not consider it' !1ecessary toundert;ike 
~y furtlter re~ew into the canses. of f8:Uure, of the'D~A as s~ggest~~y 
tbe . Estimates Committee. ' ", 
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1.8 The Committee had noted that while the move to create nnrest 
among displaced persons had started in 1973, the Dandakaranaya Project 
authorities remained unaware about it till 1977. After going into the 
matter, the C~ee had come to the conclusion that the DDA (Danda-
karanaya Development Authority) as an Oi'lanisafion and the oflkers 
holding key positions could not escape responsibility fOr their failure to. 
detect'the calculated move to create unrest among displaced person, at an 
early stage and to take firm measures to counter the move. The result 
was the mass exodus of settlers from the rehabilitation sites in 1978. The 
Ministry have stated that while Settlers have . had "certain . grbvznces" 
arising out of difficulties faced by them, all efforts are now being m3de to 
make up for these deficiencies and to I'emove their grievances but the 
Ministry have nut satisfacturily explained the DDA's failure to act effectively 
in time. 

The Committee are also. not convinced by the arguments advanced by 
the M"mistry' against. undertaking an analysis uf the causes uf the DDA's 
failures, as- recummended by them. 100 Committee, therefore, reiterate 
their earlier recommendation that the causes of failure of DDA should be 
analysed and remedial measures taken to make DDA sensitive and res-
ponsive to the sufferings and feelings of the settlers in the Dandakaranaya 
regiun. , , 

, The Committee are nut happy at the statement made by the Mini;try 
that ".... .. as has,huweverbeen 'rightly' observed by the Madhya 
Pmdesh Government, facilities made available to the displaced persons, 
were more than thuse provi.d to. the local populatiun." . The Committee 
would like to. ubserve categurically that, without attempting an invidions 
and uncalled fur cumparison between various sectiuns of populatiun of the 
regiuns the Government shuuld pruvide necessary facilities to the displaced 
persuns to. enable them to. settle down in the regiun reasonably weD aDd 
at the same time effurts shuuld be made 00 bring abuut an all round develup-
ment uf the area as a whole fUr the benefit uf the entire populatiun uf the 
area. 

DDA as area Developing Authority 

Recummendatiun (SI. No.. 59-Para 5.22) 

1.9. -The Committee had- also come to the conclusion that theoDDA, as 
it is constituted, 'hadoot been -able to, fiIilfil the object for which it was set 
_up and there w~ a ,-strong case for' an' independent study of the. reasons 
;responsible f9l its- failut.e in the task of rehabilitation of displaced persons. 

- i. 1. 0: .hi', th~ir, ~~pi;" (:~.~79:) , the, ~~nistry have' O~tated th~t':the 
Dandakaranayaproject had executed a number of schemes ,for the benefit 
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of the displaced persons settled in the area and for the local and tribal 
population. It might not, therefore, be qu1!e correct in the Ministry's 
view, to say that the Dandakarnaya Development Authority had not been 
able to fulfil their objective. Besides, the performance of the Danda-
karanaya Development Authority has to be judged in the circumstances 
obtaining from time to time and the various constraints under which ~t had 
to work. Inspilc of all these difficulties that had to be encountered 19647 
families of displaced persons (about 1 lakh persons) were now ~ se~tled 
position in Dandakaranaya as on 31-10-1979 and thei.r families had been 
provided necessary facilities in the field of agriculture. education, health 
and medi<are, drinking water supply etc. With the settlement of another 
5,500 families or so that were in hand in that area by 1981-82, the process 
of rehabilitation of the migrants from former East Pakistan in the Project 
would be completed, followed by normalisation of settlers' villages and 
other institutions by way of transfer to the respective State Governments. 
Therefore, at this stage, a further review of the DDA was not considered 
necessary. The various shortcomings in its functioning as pointed out by 
the Estimates Committee had, however,' been noted and remedial action 
was being taken to make up the deficiencies. 

1.11 The Committee do not agree with the view of the Government 
that at this stage a further review of the DDA is Dot necessary. As already 
pointed, there has been failure on the part of the DDA to Ilrrange a 
satisfactory resettlement of displaced persons in Dandakaranaya even after 
a lapse of a Ion1! period. The Committee feel that, &'i already recom~ 
mended even at this stage it is necessary to bave an independent review 
of the working of the DDA in order to analyse the reasons for its failure 
so as to remove the deficiencies in its working and strengthen it to be able 
to fulfil speedily the object for which it was set up. . The Committee, 
therefore, reiterate their earlier recommendation. 

Communication Gap between the settlers and DDA Authorities 

Recommendation (SL No.3-Para 2.36) 

1.12 The Committee had felt that the f.ailure of the DDA to detect 
the unrest in time was, inter-alia, the direct result of the Communication 
gap that existed between the displaced persons and the authorities. This 
gap should be bridged at the earliest if the recurrence, of. su~h events had 
to be avoided. The Committee recommended that an mstltutIonal arrange-
ment might be made to bring the representatives of settl~rs,. social workers 
of the area and the senior Officers of DDA together penodically to enable 
them to exchange notes on the problems afflkting the. settlers and the 
solution contemplated by the Authority, and to find ways and means of 
accelerating progress of rehabilitation. 
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1.13 In their reply (Dec., 1979), the Ministry have stated that it 
would not be correct to say that a communication gap existed between 
the settlers and the authorities of the Dandakaranaya Project. Pallimangal 
Samities had been in existence for a W"ng time in most of the settler 
villages and throU'gh these grass root organisations, the project had been 
maintaining a fairly workable communication channel to identify problems 
of settlers and find solutions. Sewaks were posted Incharge of groups of 
5 to 16 villages each, in addition to the agricultural extension staff to intensi-
vely deal with their problems. Officers of the Project were easily acces-
sible to the displaced persons both at their headquarters as also dU'fing. 
their tours in the field. In order, however, to ensure greater involvement 
of the displaced persons in the resettlement programmes, the project autho-
rities have initiated action to form Multi-purpose cooperative Societies so 
that between the Pallimangal Samities and the Multipurpose cooperative 
societies the involvement of the grass root level would be even more 
intensive. In addition, the project were also contemplating to form co-
ordination Committees at the level of Sub-Zones, Zones and at project 
level where representatives of displaced persons would be associated in 
the implementation and review of programmes. 

1.14. I<'rom the reply of Government, it is evident tbat there was DO 

inlilitntional arrangement at SUb-Zone, Zone aDd Project levels to iDvolve 
representatives of the settlers in the rehabilitation programme smd it is 
only now that Government Me contemplatiBg to form Coordination Com-
mittees at these levels. The Committee would like to emph&ize that the 
coordination Committees consisting of represen.tatives of settlers, social 
'Workers & DDA officers be set np at varions levels without deiay to review 
the problems o[ settlers and accelerate their rehabilitation. 

Master Plan tor Dandakaranya Region 

Recommendation (SI. Nos. 10 and ll-Para 3.10 & 3.11) 

1.15. The Committee were unhappy U> note that the framing of a 
master plan for Dandakaranaya region which had been recommended by 
the Committee in 1960 and reiterated by them in 1962, 1965 and 1988 
was not ready even after the lapse of 18 years. The Committee de&ired 
that the Ministry of Rehabilitation and the Planning Commission should 
stop passing the buck from one to the other, finalise the perspective plan 
without any further delay and start implementing it in right tumest. 

1.16. In their reply (December, 1979), the Ministry had st&ted that 
the question of implementation of the perspective plan whi.ch was s~b­
mitted to the Planning Commission by the Town and C01.otry Plannmg. 
Organisat:on in 1975 was discussed in a meeting held in lbe 1?epartm~t 
of Rehabilitation on 13th November, 1979 between representatIves Of thiS 
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Department, the' Plamiing' C()mmiSSion.: ,tb~ Woistry. cif !:flIOrne Alfafrs )md. 
the . Town and ~OUDtry ,p'~anning ~ganbation, of,~t~ ~trlstr)::~~t~~pr~ .. 
aDd ~u~~. The matter, was propos~ to be: COrislder~'~I'~!t~t inc~­
~tatiOn WIth the Governments of OrIssa ,: anq M'a<Jh)ijt ~"rlidesfi 'witb a 
view to deciding as to which permaoen.t Org!U!i8atlciD't o~; did ccrltrk ~na 
State. Government. concerned. ~h~uld unde:-take impleITl6ntrRibtt ~~: l~(t P~~?'} 
spectlve plan. Smce rehablhtatlOn of dlspla~edrclS0t15 : 'vlas Gtl, bassing 
phase, development of area based on perspective: plunning \v8Utd H'iti'it tq .', 
he undertaken by a permanent organisation Ol" 'or.g:\~satHRs;ot tft;!: Centt~l 
or State Governments. Since most of' the area:; wa~,j triJ.Mi; fti ~flif{t 'b~ , 
possible to undertake many schemes undt'r the!ntegr..afeJ: Tfi~'fllcDRe1bh~ 
mec1t Programme. ,'J , '- : 5 £i 'i' ;:lYE:: i~11 ' 

._ ll..l!l.i;~~':~ ef'~· n~~-"'J :!; . .I, ;r 
1.17. The Commi!tee were inform,eo in' M~y. A9AA *afi tlw'!qaemon 

vf Implementation of the perspective phn fcn the QfiJ~dH~·;:v.fl!)2,5Wgici1, 
was still under consideration. ,. ":;: ,ur: ~,,: :ro, I!: 1":1.. " 

- • ,-,., ~.' ; -:..- t ~'tel ~) .... " 
1.18. The Committee regret to note that the -pe~s~rl!\:" FllW. fp, ~. 

Dandakaranaya Project, formulation. of which' w~ teto'inDle.i(fed· by the ' 
Committee as early as 1960, hwo not yet been- finalised ,~~n~ ~~isjp. 111ls 
as yet been taken regarding the agency' or orgaD.i.SJ!ti.o~~,,!w~b,,~"lct 
undertake implementation of the perspective pJ,an. 7~ ~hey: ~~~'1l~e.fl 
to observe that the work relating to finaH:.:atiou and i~pl<:meJti .. ~iuD·,of die. 
perspective plan for Damlhkaranaya region. has, D~t : be~n" giye~ J~ 
importance it deserves. The Committee reiterate .tbeir~~J~f)QI~"a~ :'. 
tion that Government should finalise the perspective cPlan w~u •. tit~r. 
delay and start implementing it in right earnest. :, ' . R r !('. r: ':',.1 

Rural ElectrifICation 

R~commendation (SI. No. 29-Para No. 3.105) , ~ .... - . !.:-: ~ .. ~. 

1.19 The Committee had expressed _their ll1)happiness, ,at ~he poor 
progress made ':n electrification ofset~lers" villages .. Out -cif 227 villages, 
in Orissa and 254 villages in Madhya ~radesb, orily 8 villages had ,been, 
electrified: The Committee had desired that' the Dandakaranaya Develop-
ment Authority should, in c~ultation, with the State Eleotricity. Br~a.ds. 
<lll~W up a time bound programme for' ~lectrificatiPn oC theremal!1lDg 
Villages and 'k'eep :tlie progress under ,co~stant review .. 

1.20 In their reply (December, 1979), the Minls!Tystated that tPe Rural 
Electrification Schemes were prepared by the State ~eCtric~ty 'Boards on 
certain :·remuneration ,criteria 'laid',: down by' the Rural Elec'trificati.0n Cor-
poratioIL}he Orissa State Eledricity Board ~re implementiI1g 3 Rural 
electrification' Sthemes in the Dandakaranaya area and' '2 tnOtewere under 
-consideration of'· the Rural FJectr:ficittiOn "Corporation:' The project 
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A4DiNMratioD' "sa in constant touch with the Orissa State· Elcctrll:itj 
Board, Bbubaneswar, for speedy execution of the Rural ElecirificatioD 
Schemes in the Settler villages. The pr6j~t Administration bad also 
written to the Madhya Piadesh Eiectricity BOard, Bhopal- for formulation of 
Schemes under Rural Electrification Programme and to include settler 
villages therein. The Chairman and Chief Administrator of Dandakar8!Daya 
Development Authority had been advised to have a dialogue with the 
Chairmen of the two State Electricity Boards and work out suitable schemes 
for electrification for the area. 

1.21 When asked to state sp.;cifica1!y wliether any time-bound pro-
gramme had been drawn up for electrification of the remaining villages of 
the Dandakar8lnaya area, the Ministry have further stated (May, 1980) 
that the project Administration is in constant correspondence with the Chair-
man of the two Electrici:y 'Boards. The proje(.;t have h:.ld no response !lO 

far from the M.P. State Electricity Board in regard to their programme of 
rural ekctrification in the resettlement areas of the Dandakaranaya Project. 
In the Ministry's view, expansic'n of electric lines tll the rural areas should 
be done by the State Electricity BO:lrds under the normal schemes 'hat are 
prepared and execnoted by them with or without assistance of the Rural 
Electrification Corporation. The Ministry have added that it may be 
possible to cover some areas in the Dandakaranaya Project under the 
"Minimum needs Programme" or under the reduced norms prescrib~d for 
tribal areas 81Dd accordingly the project authorities are pursuing the matters 
wi'h the State Gove.rnments/Electr~city Boards. 

1.22 The Committee regret to note tbat their recommendation to draw 
up a time-bound progrwnme for electrification of the villages in the Danda-
kaianaya region has not been taken seriously. The Committee need bardly 
emphasise that electrification of the viUagesin the resettiment area is an 
essential element for the development of the area and will go a long way 
iil ensuring economic well being of the settlers and their speedy resettle-
~nt. Tbe Committee, therefore, cannot but reiterate their earlier recom-
mendation and urge that a time bound pr~amme for rural electrification 
of the remaining viDages in the Dandakaranaya project area should be 
drawn up expe~~ly in cODSoItationwith the ~tate Electricity Boards and 
~oUow-up . actjoa take)J to ensure ~meDtation' of the programme. 

TIle CoilHllitfee. Would, Ute· to 'einp1lasise that fuild. shouN not be aIIow~ 
ed' to come -iii ·tIle way of eledri&cation of tliis regioil. and the Dantfaka-
tanaya: De1ielopmeat Authority 'shOuld ,ensure 'that, . just bec8us~ of lack of 
fonds, eledrifi.tatIoD, of tbisi'egion-· was not delayed. The Committee are of 
the.opiiIifi tbat,,-if-heetJ be~'D8ildabrari~a De.ekJpment Authority'should 
~,-loAits to -fife -"State Elettiitity BOards of Orissa and Madhya Pm'" 
desb for carryilig: out tite:e'leCtn&eatloi\ scheriles:' , " -, ' 
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Recognition of Namasudra and Paulldra Khetriya Comm~nitie6 OS'~h6d"ted .. ' .... 

Castes. 

Recommendation (St. No. 40-Plara No. 4.45) 

1.23 . The Committee were informe.cl !hat most of the displaced persons 
resettled in Dandakaranya region belonged to Namasudra and Paundra 
Khetriya Communities which were recognised 'as Scheduled Castes in West 
Bengal but not so in Madhya Pradl'sh. In Orissa, only Namasudra Com-
munity is 50 recognised but not Paundra Khetriya. The Committee regret-
ted that Government had failed to find a solution to this problem even 
though they had been seized of this matter since 1968. The Committee 
pbserved that since this was not a question of adding two "new" communities 
to the lists of Scheduled Castes, this matter should not have been linked 
with the question of ·'comprehensive" revision of Scheduled Castes and 
Tribes Order through an amendment of the relevant Act a~ was sought ,0 
be done in 1967 or in 1968. This was an anomaly resulting from the 
migration of two communities from one regiOn to another. If it had been 
taken up by GovemmeIlJt on compassionate grounds separately without 
waiting for comprehensive amendment in the Statute, the matter could have 
been settled much earlier. The Committee expressed the hope that the 
amending Bill which was then stated to be before the Joint Commi:tee of 
Parliament would end this anomaly before long. 

1.24 In their reply (December, 1979), the Ministry have stated that 
it is unfortunate that the Scheduled Castes ~nd Scheduled Tribes Orders 
(Amendment) Bill, 1978 had lapsed and the Joint Committee ceased to 
exist with the dissolution of the Sixth Lok Sabha. The Ministry of Home 
Affairs have, therefore, been requested to consider the question of recognis-
ing the various Castes to whiCh the di-;placed persons from former East 
Pakistan belong as Scheduled Castes on the lines of recognition given to 
these castes in West Bengal by a separate amending Bill instead of \\ai~ing 
for enactment of a "Comprehensive Bill". They have also been requested 
to process the proposal expeditiously so that the Amending Bill can be in-
troduced as soon as the New Lok Sabha began its first session. 

In their subsequent reply (November, 1980) the Ministry of Rehabi-
litation have stated that the Ministry of Home Affairs have stated that in 
view of the past experience, they consider it advisable to bring a compre-
hensive Bill relating to modification in the Scheduled Castes aod Scheduled 
Tribes Orders before the Parliament instead of enacting a separate legisla-
tion for according recognition to Namasudra, Paundra Khetriya and other 
castes to which the displaced persons from fOrQler East Pakistan belong; as 
Scheduled Castes. In order to expedite matters, that Ministry propose to 
set up a Special Cell for considering the various proposals for modifica-
tions in the Scheduled Castes and Scheduled Tn'Des Orders. 
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. 1.25 'De C~ would like the MiaisfJy Of Supply aDd Rehabi1ita-
tion to punue the matter witIa the MbIi8try 01 B ..... Aftairs ~y ... 
if lledss.y, raise die llUlUer .. tile IIigIIest level of die GoverJllllftlt, 10 • 
to remove the ...... staDdiDg ~ of JDeJDbers 01 Namasundra" 
Paundra KJaefriya ColMIUIIities and recopise diem as Scheduled Casttes ill 
tile 0rifBa 8IId Madlaya PracIetdI regious in line will their status in Weat 
Bengal. • r •• 

Patta Rights 

(Recommendation No. 32-Para No. 4.25) 

1.26 The Committee had noted with re81-et that even though the 
allotment of ,land to the settlers in Dandakaranya Project region had been 
/completed ,:n many areas as f~r b:u:k as 1963, 'Patta' rights had not been 
conferred on them till April, 1979. This, in the Committee's view, was 
one of the major factors contributing to unrest among displaced persons 
and their exodus in 1978. In Umerkote Zone, 'Pattas' were prepared 
during 1966-6R but were not distributed because of desertion of some 
lfami/(es and :nduction of new families. Fresh 'Pattas' had been prepared 
in respect of land in Umerkote and Kondagaon Zones but again distribution 
had been held up because of Government indecision regarding terms of 
repayment of loans and their proposal for withdrawal of excess land. The 
Committee were of the view that the question of fixation of loan burden 
and tel!T'~ o! i~s repayment, which had been under Government's consicera-
tiC)n si'nee 1962, was not such a c01nplex questicn that it should have defied 
<;atishetorv solution for over 16 years. Th~ Committee observed that 
Government's failure to arran~e the grant of 'Patta' rights showed how 
lackadaisical the rehabilitation authorities had been in ~e;aling_- with this 
c;im;J:e ln1.tter which was of vital importance to the thousands of displaced 
persons in their struggle to settle down in the Dandakaranya gerion. The 
Committee strongly depreciated the unconsciounable delay in the grant of 
patt'J rights and urged the Government to remove all huri!les in the way d. 
granting these rights and distribute 'Pattas', already prepared, to the settlers, 
!Without any further deIay. 

1.27 The Department of RelJabilitation in their reply (December", 
1,)79) stated that the Government of Orissa i5sued instrutcions recently aD. 
11-10-1979 for distribution of 'Pattas' in Umerkote Zone immediately~ 

They were, however, advised to issue patlas only to those settlers who 
execute mortgage deeds with the DDA mortgaging their land against the 
!oanlS advanced tg· them. The matter was· subsequeDt!1y discussed by 
Secretary (Rehabilitation) with Ch:ef Secretary, Govermnent of Oris&..'l aM 
other offi~ of the State Oevermnent and during discussions, it was s,*" 
~ted that the rehabilitation. loae~s could be recovered .'1S arrears of laocl 
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~venue under the Orissa Public Demand Recovery Act if the displacetl 
persona failed to {"eturn these loans. It was proposed that while loan 
bonds could be taken separately from the settlers mortgage deeds oould be 
dispensed with. It was felt, the Department added, that there was DO 
jUstification in not distributing the 'Pattas' which were prepared several 
years ago, particularly keeping in view the fac. that aJO.y displaced person 
could get a copy of the records as available, merely by asking for it under 
the law, whioh for all practical purposes could serve as a 'Patta'. 

1.28 Stating the latest position regarding the distribution of 'pattas' in 
Umerk.Jte Zone the Departments have informed (May, 1980) that the 
'Pattas" ha.ve not yet been issued in Umerkote thOUgh the Government of 
Orissa have since dec:ded to distribute 'Pattas' without link1ng them with 
the executio~ of mortgage-deeds by settlers. The Collector, Koraput has-
since requested the State Government to sanction additional supporting staff 
as distribution of 'Pattas' to the displaced persons through the existing 
Revenue Inspector is not considered feasible 'in view of the fact that changes 
have taken place in the meantime which require field verification as well 
as cOlrection of records and statutory conferment of rights under th.! Orissa 
Government Land Settlement Act. Moreover, final decision of State 
Government of Oris. .. a as to whether the 'Pattas' will be pro~ctive of 
retrospective, is still awaited. 

1.29. As regards issue of pattas in Kondagaon Zone, the Departments 
stated that 'Pattas' had also been earlier prepared for settltr5 in Kondagaon 
Zone but these 'Pattas' were not traceable in the Office of the CollectOr, 
Bastar. Accontingly, it was proposed to have the 'Pattas' re-prepared for 
issue as soon as possible and Madhya Pradesh Government had been 
requested accordingly. 

1.30 Giving the latest positJion regarding preparation and <tstributioo 
of pattas for settlers in Kondagaon Zone, the Department h<lve stated (July, 
1980) that on a further review of the position, the Government of Madhya 
Pradesh have in consultation with the Dandakaranya Project, decided to 
issue temporary pattas valid for 20 years to the settlers in Kondagaon and 
Parallrote Zones with a provision to enabling the settlers to obtain loans from 
the various banking institutions. The Collector, Bastar is issuing instruc-
aions to the sub-Divisional officem for the preparation and issue of temporary 
pattas to the settlers in Kondagaon Zone. 

1.31 'I1Ie ColIIIIIittee are unhappy to note that DO progress has beea 
lIII8de in cIstribrion 01 pattas to the settlers in Umerkote Zone. Although 
-tile sate GovenlmeBt ..... e decicJecI to dWribate 'PattaI' witIIoat IinkiIlg; 
.. with the eucutioIl of ....... deeda by Mden tIIey .... e yet to 
lledde whether tile 'Paaas' will be prospedive or retroIpediTe. The Co.-
.uaee e.-ot help ............ ...uer is DOt ...... wifII with. SeIIR 
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of urgeDCy tIIat it deserves. 1bey reiterate strongly tbat Goverament silo ••. 
take oeeessary steps to remove aU the hurdles in the way of grating 'P"" 
rights to settlers BDd tIstribute the 'Pattas' to them wiCbout aay furtIIer 
delay. 

1.32 As rega"ds issue 0( 'Pattas' to settlers in Kondagaon Zone, the 
CoIDIIIittee note that the State Government of Madhya Pradesh have now· 
decided to issue temporary 'Patbw' valid for 20 years to settlers in Konda-
gaou and P_akote zones and that instructions are being issued for tile 
prepa:·atioa of temporary 'Pattas' to seUlers in Kondagaon zone. 'I1Ie 
Committee hope dIat this task which has evaded execution for long time 
will now be accomplished aad executed without delay. 

Stipend to Students 

(Recommendation Sf. No. Para No. 4.82) 

1.33. The Committee had noted that the children of Namasudra com-
munity which was recognised as a Scheduled Caste in Orissa were granted 
Schedule Oaste 'sti'p'ends and scholarships by the Government of Orissa but 
the children of Paundra-Khe,triya Community did not get this facility as this 
community was not recognised as Scheduled Caste in Orissa. In Madhya 
'Pradesh the Children of neither community got ~uch stipends. The Commit-
tee felt that the authorities should not take a strictly legal view of this 
Dl6tter especially in view of thc fact that the two communities were recO!t-
nised as Scheduled Castes in West Bengal and theIr recognition as such in 
the States of Orissa and MadhYa Pradesh was only a matter of time. The 
Committee suggested that the children of these Communities should be paid 
stipend/scholarship ex-gratia if not as a matter of right during the interim 
period and if this cannot be done l1y the State Government, DDA should 
themselves mke upon this obligation for the interim period. 

1.34. In their reply, (December, 1979) the Ministry have stated that 
the Government of Madhya Pradesh have not agreed to the payment of 
stipend to the Namasudra and Paundra-Khetriya communities and the Gov-
ernment of Orissa to the Paundra-Khetriya Community until they are recog-
nised as Scheduled Caste in the respective States by necessary amendmen1:& 
to the Scheduled Castes and Scheduled Tribe.c; Order by the Government of 
India. * 

1.35. The Ministry of Supply & Rehabilitation (De/Partment of Rehabili-
tation)-have added that it is t.1te considered view of this Department that 
the Dandakaranya Development Authority cannot pay any such stipend iB 

---------------
·Please see Para 1.24-Chapter I and RecommeOOation Sl. No. 49-

Chapter IV for the latest information in regard to the amendment to the 
Scheduled Castes and Scheduled Tribes Order. 
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dIe manner of even exgratia, because of the wider repercussions that tWa 
Scheme will have outside the Dandakaranaya area. The Dandakara,. 
Ilflya Developmt.nt Authority, may, however, continue to give stipends to 
thos~ communities on the basis of its existing scheme which takes into 
account the criteria of merit and economic backwardness fOr sanctioning 
~e Schemes 

1.36 TIle CoBUDiUee IU'e DOt convinced with die reply of Government 
duIt DDA cauot pay ... y such stipends in the manner 01 even ex-gratia 
because of the wider repemll!lliODS that this Scheme would have ouaide the 
Dandakaranaya area. 1be Committee feel that in view of the special 
cileuuadances of the settlers in Dand:akarmya area aod the needs of . the 
children of the two communities viz N_dra and Paundra Kbetriya, the 
DDA should take upon themselves tbe obligation of payment of stipend 
dnriDg the interim period till the law is amended. The Committee, there-
fore, reiterate the¥- earlier recommendation. 

Implementation of Recommendations 

1.37 The Committee would like to emphasise that they attach the 
greatest importance to the implementation of the .recommenda~ons accept-
ed by Government •.. 1bey would, therefore, urge that Government sbould 
ensure eX!lCditious implementation of the recommendations actepted by 
them. In case where it is not pos5ible to implement the ret!ommen:iation in 
letter and spirit for any reason, the matter sboold be reported to tbe Com-
mittee in time witb reasons for non-implementation. 

1.38 TIle Committee would like to draw attention to their comments 
made jn respect Of replies of Government to recommendation" at Serial 
Nos. 61 and 62 (Chapter II). They desire that Government should take 
actio)! in J)UI"SWInce thereof and fumish within a period of six months the 
requisite information to tbe Committee, wherever called for. 

1.39 1be Committee lalSO desire tbat the final replies in respect of tbe 
recommendations contained in Chapter V of this report may be finalised and 
final repties of tbe Govemme"t furnished to the Committee e~editiouo;ly. 



CHAPTER D 

RECOMMENDA nONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT . I 

RecommeadatioD No. 3 (Para No. 2.36) 

The Committee feel that the failure of the DDA to detect the unrest in 
time was inter al~, the direct result of the communication gap that existed 
between the displaced persons and the authorities. This gap should be 
bridged at the earliest if the recurrence of such events has to be avoided. 
The Committee recommend that an institutional arrangement may be made 
to bring the representatives 01 set,tlers, social workers of the area and senior 
officers of DDA together periodically to enable them to exchange notes on 
the problems afHicting the settlers and the solution contemplated by the 
Authority, and to find out ways and means of accelerating progress of reha-
bilitation. 

Reply of Govel'llllleat 

It would not be correct to say that a communication gap existed between 
the· settlers and the Quthorities of the Dandakaranya Project. Pallimangal 
Samities have been in existence for a long time in most of the settler: villages 
and through these grass root organisations the Project has been maintaining 
a fairly workable communication channel to identify problems of settlers 
QJld find solutions. Sewaks are posted in charge 'Of groups of 5 to 6 villages 
each, in addition to the Agriculture Extension staff, to intensively deal With 
their problems. Officers of the Project are easily accessible to the displaced 
persons both at their headquarters as also during their tours in the field:' 

In order, however, to ensure greater involvemeot of the dwplaced 
persons in the resettlement programmes, the Project authorities have initiated 
action to form Multi-putiplose Co-operative Societ~ so that between the 
Pallimangal Samities and the Multi-purpose Co-operative Societies the 
involvement at grass ropt, 'level would be even more inteos.ive. In addition, 
the Project are also contemplating to form Coordination Committees at the 
level of Sub-Zones, Zones and at Project level where representatives of 
displaced persons will be associated in the implementation and review of 
programmes. 

(Ministry of Supply and Rehabilitation (Deptt. of R~habo) 0.1\·1. No. 
16(5) 179-Desk TlJ dated 28th Decem~r. 1979). 

Further 'Reply of Government 
The Proiect Administrati~ have constituted one l»roject Lev'" .o()o.. 

eulination Committee, 4 Zonal Coordination Committees and 9 Sub-Zoaal 

13 



14: 

Coordination Committees to review the programme of works and to disCuss 
various problems which need remedial measures. These Committees have 
met once and discussed the problems relating to resettlement and allied 
matters. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-Ilr dated the 7th October, 1980]. 

COIDIDeIlIs of the Committee 

PleMe see para 1.14 of the Report-Cbapter I 

Recommendation No. 4 Paras No. 2.37 and 2.39) 

The Committee agree with the view expressed by non-official 
experts that "the primary cause of any exodus is economic" and that "if 
economic rehabilitation was there, no amount of campaigning could have 
persuaded them (displaced persons) to leave" the rehabiiitation sites. The 
Committee have also gone into other factors which are stated to have con-
tributed to the mass exodus of settlers. Ap.d in their view, complaints about 
poor quality of land, inadequate land distribution, drought during two 
successive years, inadequate irrigation facilities, delay in grant of patta 
rights, lack of employment opportunities etc., are not without subsbance. 
The Committee have dealt with each one of these factors se!parately in 
subsequent chapters. 

Even though propoganda of an assured habitat with better living 
conditions in Sunderban, might have been one of the major factors in induc-
ing desertions, the Conunittee would like the Ministry not to project it as 
the main reaSOn for the exodus. Government would do well to identify the' 
real causes of desertions and deal with them effectively if the recurrence of 
such developments have to be prevented in future. The Committee have 
given a number Of suggestions for the removal of economic hardship of the 
settlers in this report and earnestly hope that Government would spare no 
effort to mitigate the hardship faced by the settlers and ameliorate their lot 
so as to enable them to settle down in their new habitat and live a reasonably 
1Iatisfactory life. 

Reply of GoYenuDent 

The valuable suggestions made by the Estimates Committee in regard to 
making up of deficiencies in resettlement of displaced persons and the re-
moval of various grievances of settlers have been noted for guidance and 
ef[orts are being made for expeditious. implementation of the suggestions. 

[MinGtry of SUpply and Rehabilitation (Department of. Rehabilitation), 
OIice Memorandum No. 16(S)/79.Desk. m dated 28th December, 1979]. 
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Further iafol'lDlltiOD asked for 

Please state the action taken by Government on the recommendation of' 
the Committee that Government should identify the real caU6es of desertions' 
and deal with them effectivE:ly with a view to preventing recurrence of such; 
clevelopments in future. ~ 

[L.S.S. O.M. No. 32(2)/(ii)lEC-79 dated 22nd February, 1980]. 

Farther Reply 01 Government 

The position in regard to the circumstances in which large scale deser-
tion occurred during 1978 had been earlier explained to the Estimates 
Committee. The f>acts that the mass desertions took place not only from 
Dandakaranya Project but abo other rehabilitation projects administered by 
different State Governments f>imultaneously from areas far away from ODe. 
another and the time chosen was when the main Kharif crops had been 
harvested by the settlers showed that ,these desertions had been well-planned: 
and well-organised by interested elements like Udabastu Unnayansil Samity, 
who had lured the displaced persons with prospects of settlement in 
Sundarbans area of West Bengal. At the same time, it could not be denied 
that these settlers had their griev~ces which were, however, not such as 
could possibly have led to mass desertions. The Estimates Committee have 
pointed out the various shortcomings in the matter of settlement of displaced 
persons in Dandakarenya Project and made valuable suggestions for the 
removal of the various difficulties faced by the settlers. As already stated 
in reply to Recommendation No.4, the valuable suggestions so made by the 
Estimates Committee in regard to making up of deficiencies in resettlement 
of displaced persons and removal of various grievances of settlers, have been 
Boted for guidance and efforts are being made for expeditious implementa-
tion 'of the suggestions. It is hoped that with the removal of the various 
shortcomings and grievances, the settlers will have no cause for desertion in 
future after their traumatic experience of 1978. The Government do not 
feel it necessary to have another investigation, made into the causes for m~ 
desertions of 1978. ' , 

{Ministry of Supply &,Rehabilitation (Deptt. of Rehabilitation O.M. No~ 
16(5)/79/Desk-III(DNK)-Vol. III dated the 2nd May, 1980]. 

Recom.aeadllfioo No. 5 (Para No. 1.38) 

According to the representatives of the State Governments concerned 
M.d Dep~ent of Rehabilitation of the Central Government, the Udbastu 
t'1l11iayansil Samiti has 'been chieflytespon:sible for carrying out' persiite~ 
ProP.:p:nda· to iutiPte Settlers to Diigrate to Sunderban. much againSt tbo 

. ~ . ";- ~. ~'.. . . 
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Government policy. The Committee are informed that a person hohliog 
public office in. a State Government allowed himseH to be associated with 
the activities of the Samiti thus giving "credibility" to the Samiti. The 
Committee have no independent means of verifying the veracity of this 
report. But jf this is true, they feel that it was unfortunate. The Com-
mittee are of the view that it should be the endeavour of all persons, whe-
ther inside the Government Or outside. to extend full cooperation to the 
Government in the mighty task of rehabilitation of displaced persons and 
Jlot to do anything, directly or indirectly, which might cause a set-back to 
the Government programme in this regard. 

Reply of (rovernmnent 

The Government of West Bengal have stated that they have no infor-
mation that 'a person holding public office in a State Government' allowed 
:himself to be associated with the activities of the Udbastu Unnayansil 
Samity which organisation master-minded the entire process of desertions 
from Dandakaranya. They are, however, in complete agreement with the 
views of the Estimates Committee that it should be the endeavour of all 
persons whether inside the Government or outside to extend full coopera-
tion to the Government in the mighty task of rehabilitation of displaced 
persons and not to do anything, directly or indirectly, which might cause a 
set-back to the Government programme in this regard. 

The Government of Orissa have stated that the views of the Estimates 
Committee contained in para 2.38 of their Report have been brought to the 
notice of the Collector, Koraput as well as the Revenue Dj.visional Com-
missioner, Southern Division, Berhampur for their infonnation. 

The views of the Estimates Committee have also been brought to the 
notice of the Government of Madhya Pradesh. 

It may be added that the DDA composed as it is with Chief Secretaries 
ef the Governments of West Bengal, Orissa and Madhya Pradesh as its 
members, have aU along received full cooperation from these State Govern-
ments in its task of resettlement of displaced persons. . 

[Ministry of Supply and Rehabilitation (Department of Rehabilita-
tion), Office Memorandum No. 16(5)179-Desk.III dated 28th 

December. 19791. 

Recommencbtion No. 6 (para No. 2.51) 

·The Committee note that :upto September 1978 out of 14388 families 
wlto had. left the villages and Karmi Shibirs, 10260 families had retume~ t<t 
their settlement sites by 31-10-1978. The Committee desire that al1 O1it 
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efforts should be continued to persuade the remaining families who· hue 
Dot y::t returned from West Bengal to go back to their respective resettle-
ment sites or Karmi Shibirs in the Dandakaranya Project area· They hope 
that the DandakaranyaDevelopment Authority and Government of West 
Bengal will cooperate with each other in this task. The Commi.ttee woUld 
like to be informed about the progress made in bringing back the remain-
ing families to the Dandakaranya Project. 

Reply of Government 

After a slI1bsequent detailed ~urvey Of desertions and returnees. it has 
been reported by the Dandakaranya Proje::t ,that during the crucial period 
.om 1-1-78 to 15-7-78, 15,376 families of displaced persons from former 
East Pakistan had deserted from that Project, Of them, ] 1,348 families 
returned by 31-8-79 which w.as the cut-off date fixed for this pllrpose, in 
consultation with the Government of West Bengal and after ascertaining 
that no deserter famities had been left in the transi.t centres set up by that 
Government at that time. 

[Ministry of Supply & Rehabilitation (Department of Rehabilita-
tion) Office Memorandum No. 16(5) f79-Desk.HI. dated 28th 

December. 1979]. 

Recommeadation No.7 (P" No. 2.52) 

The Committee note .. that the relief assistance is provided to the returnee 
families at reception centres. Assistance is also provided to the families on 
their return to rehabilitation sites. It has been admitted that the 
returnees are in an extremely indigent condition aDd some families do not 
,have enough working members to assist themselves. The Committee 
expect the. DaD,(l'akaranya DevelOpment Authority to treat the returnee 
families with utmost sympathy and compassion and do their best to help 
the returnees to settle down a normal life. 

Reply of Govemmeat 

Detailed arrangements were made to receive the retornee families at 
the two-raiI heads of Jeypore and Mandir Hassaud. Medical teams 
were deployed at both the Reception Centres to treat: ailing mr:mbers and 
to administer inoculation against diseases. In additioD, at JeyporeRecr~.a­
tion Centre, childRD and pregnant and nursing mothers were given. milk 
donated by the Orissa Red Cross. Thereafter returnees· were transport 
by ~uses and their luggages in trucks to resettlement viUages and Karqti 
Shibirs. The -Project staff .at: the Reception Centres handled the returning: 
families with utmost sympathy and care. 
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2. On return to the resettlement sites, the returnee families were 
assisted to settle down to their normal life. Their lands and houses were 
returned to them and grant for construction of kitchen huts was given 
to enable such of them who had no houses to build temporary shelters. 
Grants in the shape of cash doles and rice were given to them to sustain 
themselves in the initial stage, besides loans for purchase of bullocks (upto 
Rs. 900/-) and seeds and fertilisers (Upto Rs. 500/-) to enable them to 
udertake cultivation of their lands. The State Governments of Orissa and 
Madhya Pradesh were requested to extend the School Feeding Pro-
gramme and Special Nutrition Programme for school ohildren, pre-schoo] 
children and expectant and nursing mothers. The Government of Orissa 
sanctioned 10,000 beneficiaries under the School Feeding Programme and 
have recently sanctioned 5,200 beneficiaries under the Special Nutrition 
Programme. The proposal for extending the two programmes in the 
resettlement, Zones in Bastar District is receiving the attention of Govern-
ment of Madhya Pradesh. These steps have been taken to bring the 
settlers within the main stream of the national programmes !lnd particularly 
to improve the health of the family members of the returning families. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)f79-Desk-III dated the 28th 
December, 1979]-

Recommendation No. 9 (Para No. 2.54) 

The Committee have been informed that the project authorities have 
been asked to work out detailed work programme with a view to providinJ, 
additional opportunities for employment to the settlers. The authority wa'> 
also launching an intensive work programme engaging a large number ot 
people on road construction, canal digging and execution of other works. 
It was also proposed to include 'food for work' scheme in the employment 
programme. The Committee desire that the detailed work proqram\TI!~ for 
providing additional employment opportunities to settlers should be finalis-
ed without delay and necessary steps be takeri to implement it in right 
earnest. They also desire that the returnees should be given all assis':' 
tance to resume agricultural operations at the earliest. 

Reply 01 GOV~Dt 

The detailed work prograuune for providing additional employment 
opportunities to settlers was finalised and implemented during . the last 
workin~season. About 4,500 settler labour were employed on an average 
every day in the Malkangiri Zone. The number engaged iii the Paralkote 
Zone wa'J about 2,600 every day. Besides, 2,800 workers in Maikangin 
Zone were engaged in the works of the State Goveminent such as PottetD 
Canals, afforestation work, bamboo cutting operations arid . clearilig of 

.. , 
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valuable timber etc. In the ParaIkote Zone, about 2000 workers were 
engaged in non-Project works such as bamboo clearance, agricultural opc:-
rations etc. Thus, the total number of settlers who were provided work 
during the last working season was about 12,000. Food for Work Pro-
gramme was also introduced departmentally during the last working 
season. 

2. Returnee families have been given all the necessary assistance to 
resume agricultural operations. A large scale programme was launched in 
August-September 1978 for a late kharif cultivation particularly for the 
benefit of the families who had missed the normal Kharif operations. All 
returnee families have been provided with bullocks as well as other agri-
cultural inputs to enabl~ them to take up Kharif cultivation during 1979 
agricultural season. The Project Administration procured 11,498 pairs 
of bullocks 5,982 quintals of seeds and 23.330 quintals of fertilizers to 
enable the returnees and existing families to take Uop Kharif cultivation in 
right earnest. Agricultural credit has been provided both through insti-
tutional agencies such as State Bank, Rural Bank and Co-operative 
Societies as well as through departmental channels. 

3. With a view to assisting such of the returnee families who had 
received a poor return from agriculture during the last Kharif season, an 
additional dose of renewed rehabilitation assistance in the form. of grant 
of 1.50 quintals of rice ,per family has been given to enable them to sustain 
themselves during the CUTrent Kharif season. The returnee families 
covered under this assistance is 6,238. 

[Ministry of Supply and Rehabilitation '(Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III dated the 28th 
December, 1979]. 

Recommendation No. 12 (para Nos. 3.34 to 3.36) 

The Committee note that out of the total land requirement of 
2,11,377 acres for the Dandakaranya Project, an area "of 1,68,725 acres 
has already been released by the State Governments of Madhya Pradesh 
and Orissa. The land actually reclaimed by the Authority so far comes 
to 1,63,867 acres. Thus an area of 4,858 acres of land already released 
to the Project Authorities is yet 10 be reclaimed by them. Besides, an 
area of 42,652 acres· of land which is yet to be released by the State 
Government of Orissa for the Pattern Resettlement Scheme is to be 
reclaimed. The total area required to be reclaimed thus comes to 47,510 
acres. 

The Committee in their seventy-second Report (April 1965) hu 
exPressed their unhappiness over the stow prow.ess made in die recla-
mation of land during the jperlod 1958-59 to 1963-64 except in the year 
1961-62 when the target of 34,000 hectares was fulfilled. During the 
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period 1958-59 to 19~61 as asainst the taIget of 70,620 acl'ei the actual 
achievement was 27,739 acres, the shortfall being 61 per cent. Takins 
jl()te of the fact that the achievements had been falling far behind the tar-
tets year after year, the Committee had recommended that reclamation 
Gperation should be properly planned and annual targets fixed after taking 
into consideration factors which had been impeding progress in the pait. 
Once the targets were fixed, no efforts should be spared to achieve them. 
The Committee were informed in May 1966 that it was proposed to review 
the procedure for release of land and other processes in consultation with 
the State Governments. 

The Committee regret to note that inspite of very moderate target'S fixed 
tor reclamation during the years 1966-670 1977-78, there was considerable 
shortfall in Jhe achievements in regard to the mechanical reclamation. In 
l'he case of manual reclamation only during the years 1975-76 and 1976-77 
the achievements were closed to the targets fixed. This only indicates that 
no serious attention was paid by the Dandakaranya Development Authority 
to remove the hindrances in the achievement of reclamation targets in consul-
tation with the State Governmens. The Commtitee cannot but express their 
unhappiness over the continuance of considerable shorfatt in the reclamation 
targets year after year. 

Reply of Government 

The difficulties that stood in the way of fulfilment of the targets for 
reclamation were duly explainc;9 to the Committee. The observations 
made by the Comm:i~te~ have however, been noted for future guidance. 
Efforts are being made to set realistic targets for reclamation and to try 
to fulfil them in future; 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)f79-Desk-III dated the 28th 

December, 1979]. 

Recommendation No. 13 (p ... No. 3.37) 

The Committee note that out 47510 acres of land to be released by 
the State Government of Orissa for Pottern resettlement scheme, 4858 acres 
of land have been made available to the Authority for reclamation. The 
Committee have been informed that accordin~ to a pro~ramme drawn up b" 
the DancJuaranya Development Authority it was proposed to reclaim the 
remaining 47,510 acres of land required by the IPl'Oject in a span of five 
years from 1978-79 to 1982-83 subject to the cooditioiHhat the Govem-
Jilent of Orissa made the land available after forest clearance. The C'ol,l1-
mittee desire that the Dandakaranya Development Authority should learR 
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_ons from the past failures and draw up a realistic programme for the 
release of the remaining 42652 acres of land and reclamation of 47,510 
acres of land in· CODSUltation with the State Government of Orissa so that. 
the entire work is completed within the period of five years i.e., 1978-79 
.to 1982-83 and in no case extended beyond that period. 

Reply pi Govermnent 

Noted for guidance. The area required for final reclamation may, how-
ever, be less due to non-return of a sizeable number of deserters. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-l>esk-nI dated the 28th 

December, 1979]. 

Fw1ber iDformation asked fOr' 

Please state the action taken by Government in implementation of the 
recomn~endation of the Committee to draw up a realistic programme for 
the release of the remaining 42,652 acres of land for potteru re-settlement 
scheme and reclamation of 47,510 acres of land in consultation with the 
State Government of Orissa so that the entire work is compleh .. -d within 
the period of 5 years, i.e. 1978-79 to 1982-83. 

, 
[L.S.S. O.M. No. 32(2)/(ii)/EC-79 dated 22nd February, 1980.] 

Further Reply of Government 

In pursuance of the recommendation of the Estimates Committee, the 
question of release of land @ 10,000 acres annually was taken up with 
the Government of Orissa and the State Government agreed to fulfil this 
target. They also agreed to release 5,000 acres by June, 1980 and another 
5;000 acres by December, 1980. The Dandakaranya Project, however, 
felt that they would be in a position to reclaim 7,500 acres during this 
year-6,ooO acres mechanically and 1,500 acres manuaIJy and have made 
a programme accordingly. The number of families DOW for settlement in 
Dandakaranya Project may not exceed 5,500. About 2,400 OUlt of them 
are expected to be settled on land left behind ~Y desert~rs and n.ewly 
reclaimed land will be required for about 3,100 families. All the 5,500 
families are proposed to be settled by the end of the year 1982. The 
Project authorities have taken up reclamation of land according to the 
programme of settlement d~g 1980-81 and 1981-82. The State 
Governments have also been requested to accelerate the process of identifi-
cation of land for tribal settlement and also to draw up a programme for 
actual settlement of tribals on such land so that the Dandakaranya Project· 
-would arrange for reclamation of land acoordingly. 
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In Pottero Command, by the end of January, 1980, requisitions have 

been made by the Project authorities for release of 29,690 acres of land, 
againSt which 19,278 acres have been released by the State Government 
10 far. Of this, 17,582 acres have been found suitable and out of this, 
12,143 acres siDce reclaimed. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) f79-Desk-III (DNK.)/Vol. III dated the 

2nd May, 1980.] 

Recommendation No. 15 (Para No. 3.40) . 

The Committee note that while the achievements in bunding and levelling 
operations in the year 1975-76 and 1976-77 exceeded the targets, the 
achievements during the years 1974-75 and 1977-78 were disappointing. 
The Committee recommend that a time-boun.d programme should be chalk-
ed out to complete the remaining work expeditiously. 

Reply of Government 

The Dandakaranya Project have reported the following backlog of soil 
conservation work under different heads:-

Malkangiri paralkotl' Total 
Zor,e ZOne 

Modified Terrace Bunding • 1168 acres 1314 acres 2482 acres 

Field Bunding 1316 acres 

Lmd levelling 4750 acres 4750 acres 

The backlog in respect of Modified Terr~ce Bunding and Field Bunding 
IS proposed to be cleared during 1979-80 while the backlog in respect of 
Level Bunding is proposed to be completed during the next two years as 
1IIlder:-

3000 acres 
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2. As regards the quantum of soil conservation work for the lands to 
be reclaimed and utilised for settlement of displaced persons and tr'ibaIs 
in future is concerned, the position is as follows--

(I) Pield Bunding 

(2) Modified Terrace Bunding 

(3)~ Land Levelling 

-----_._-------------- - -----
Displaced persons 

quota 
Tribal 

(In acres) 

~ 10,122 

5,061 

Quota Total 

The above work is propose4 to be completed during the years 1980-81 
to 1986-87 as ruuows:-

Year Field Bund- Modified Land Leve-

JgSl-82 

IgS2-83 . 

IgS3-84 . 

J984-a5 . 
1985-86 . 

1986-87 . 
--------------------

ing Terrace lling 
Bunding 

(In acres) 

4,000 

,!-,OOO 2~OOO 

4,000 2,000 

4,000 2,000 

4,000 2,000 

4,179 2,089 

Backlog to 
b~ cJrared 

Do_ 

5,000 

5,000 

- 5,000 

5,000 

5,243 

The above projection is with reference to the Potteru Resettlement 
Scheme a~ originally approved. Actual implementation will be taken up 
according to requirements on field since the number of families of djs~ 
placed persons eventuaDy to be settled is likely to be less than the numb« 
provided for in the Potteru scheme. 

[MiDistry of Supply ·and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(S)/79-Desk-III dated the28t1a 

December, 1979]. 
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RecOllUlleDdatioD No. 17 (Para No. 3.48) 

The Committee note that the Sta.te Government have proposed aJl 

estimate for Rs. 66 1akhs to remove the deficiencies in the distributiOD 
system with a view to providing irrigation to 10,000 acres. The Commit-
tee desire that this estimate should be carefully scrutinised by Dandakaranya 
Development Authority and it should be ensured that the Command area 
under settlers possession receives full share of irrigation potential. 

Reply of GovemmeDt 

The Government of Orissa revised the estimate to Rs. 86.61 lakhs and 
sent it to Government of India in February, 1979. This estimate has been 
referred to the Central Water Commission for toohnical scrutiny in consul-
tation with the technical experts of the State Government and the Danda-
karanya Development Authority. The estimate will be examined for sanc-
tion after it is cleared by the Central Water Commission. In the meantime, 
the State authorities have been requested to ensure a proper regulation of 
water releases with a view to supply water to the settlers' lands. 

[Ministry of Supply ·an.<i Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) /79-Desk-ITI dated the 28th 

December, 1979]. 

Rerommendation No. 19 (para No. 3.63 and 3.64) 

The Committee are distressed to note that the construction of Satiguda 
Dam which is vital for the rehabilitation of the displaced persons in 
a region where irrigation facilities are utterly inadequate. has been 
delayed by over 15 years fOr various reasons. The proiect was >sanc-
tioned in October, 1962 to be executed by the Dand"karanya Development 
Author.ty and was originally eXDected to be comnletoo within a period 
of four years i.e., by 1966. It;s sUfPrif:in!! that after the project was 
sanctioned the qU~t;(\T1 of th~ State Government be;ng made the executing 
agency for the project and its over-lapping with Sabri Multipurnose Scheme 
cropped up. It toOk four years to sort out these matters and bv 1966 it 
was decided that the Dandakaranva Development ,Authoritv should execute 
the project. It is very shockin~ that it took the authorities ·eleven more 
years to finalise the revised estimates of the project and issue the financial 
sanction in December, 1977. The question of reduction of size of the, 
dam and reservoir again cropped up in December, 1971 in view of it$. 
'Over-lapping with the Potteru Irri~tion Project which further delayed thl1 
revision of estimates by about 3 years. Even the private land required 
-for the site of dam was made available as late as December, 1970 and the 
other land required for reservOir stili later. The machinery purchased 
for the project was diverted to other projects and directed to this project 
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towards the close of 1974 and thereafter. The pace of execution of the 
project accelerated only after approval of the revised estimates in Decem.. 
ber, 1977. The Committee feel that in v!ew of the fact that there was 
scarcity of water in the area, such schemes as could give immediate benefits 
to the displaced persons were required to be implemented at a fast pace. 
so that th~y could be settled quickly to their satisfaction. It is regrettable 
that the Department of Rehabilitation and the Dandakaranya Development 
Authority did not act with any sense of urgency in executing the project, 
the delay in the execution of the projects besides denying irrigation benefits 
to the settlers resulted in increase in the estimates from Rs. 2.02 crores to 
Rs. 11.05 crores. 

The Committee note that the project which was origtnally sche-
duled to be oompleted by 1966 is now expected- to be completed by 1982-83. 
The Committee desire that the Authority should learn a lesson from the 
pest experience and ensure that the pr-oject is completed accorUing: to the 
revised schedule. Necessary arrangement~ should be made by the Ministry 
for monitoring the progress of the project and resolving difticulties. The 
Committee would like to be informed about the progress achieved in creat-
ing irrigation potential as against the revised targets. 

Reply of Govel"lUlleBt 

All efforts are being made to complete the Project by 1982-83 as 
per the revised schedule. Action has been taken for acquisition of private 
lands for quick execution of canals. Government of Orissa have been 
good enough to allow advance possession of land in most cases. One 
additional Sub-Division: has been created to accelerate the progress of' 
construction of water courses etc. Anangements have alSo been made 
for monitoring the progress of Satiguda Project by the Monitoring Organi-
sation of Central Water Commissions under the Ministry of Agriculture 
and Irrigation. 

The irrigation potential created/expected to be created from the Sati-
guda. Dam Project -is as foUows:-. 

Year 

1978-79 
1979-80 
1930-81 
1981-82 
1982-83 

Kharif 

1960 
4240 
61 50 
9065 

Rabi 

Irrigation Potential 

C'~mulative 

Total 

(in heet8lle~) 
80 80 

750 3710 
2000 6240 
3000 9 150 
4530 13595 
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There have, however, been difficulties in the spee,dy execution of the 
Project this year, due to non-availability or inadequacy of explosives, tech-
nical personnel, cement and labour. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) j79-Desk-III dated the 28th 

December, 1979]. 

Recommendation No. 21 (Para No.3. 76) 

The Committee note that 38 minor irrigation schemes have been com-
pleted upto the end of March, 197'8 in all the four Zones of the Danda-
)caranya Project providing annual Irrigation potential of 2872 hectares 
(Rabi and Kbarif). The Committee consider the magnitUde of potential 
created by minor irrigation schemes over the past several years to be utter-
ly inadequate. Five minor irrigation schemes are currently in progress-
out of which 3 schemes are expected to be completed by June, 1979 and 
two by March, 1980. The Committee desire all efforts should be made 
to complete the schemes by the scheduled time. 

Reply of Government 

42 minor irrigation schemes have been completed upto the end of June. 
1979 thus raising the annual irrigation IPOtential to 3460 hectares. Out of 
S minor irrigation schemes in progress as mentioned in the Report, four 
schemes have already been completed, while the remaining scheme is in 
progress. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) J79-Desk-III dated the 28th 

December, 1979]. 

Recommendation No. 22 (para No.3. 77) 

The Committee desire ~at work on the two minor irrigation schemes 
which have been santcioned should be taken in hand without any loss of 
time and completed according to a time bound programme. The six minor 
irrigation schemes which are under scrutiny, should be finalised expedi-
tiously so that work could be taken in hand as early as possible. The 
investigation of 5 other schemes should be CJtpedited and more schemes 
taken up for investigation. 

Reply of Government 

Work on the 2 minor irrigation schemes under reference are proposed 
to be taken up this year. Out of the 6 schemes under scrutiny, one has 
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since been finalised and sanctioned. Out of the 5 schemes under investi-
gation hal' been completed in respect of 2 schemes. In addition, 6 new 
schemes have been taken up for investigation. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) /79-Desk-III dated the 28th 

December, 1979]. 

Recommendation No. 23 (para No.3. 78) 

The Ministry should take effective steps to prov.ide adequate staff so 
that more minor irrigation schemes can be taken up expeditiously. Consi-
dering the acute scarcity of water in the 'area, the Committee desire that 
Dandakaranya Development Authority should prepare a shelf of minor 
irrigation schemes and execute them expeditiously. 

Reply of Government 

The !problem of shortage of technical staff, particularly on the Civil 
Engineering side continues to be acute, due to !lon-availability of such 
categories of staff all over the country. The Project's efforts to obtain 
services of such staff on deputation or by direct recruitment from the oren 
market have not yielded results. The Committee's observations about the 
need for preparation of a shelf of minor irrigation schemes have been noted 
and the Project have taken up more schemes fOi survey and investigation. 

[Ministry of Supply and Rehabilitation (Departme!lt of Reh~bilitation) 

Office Memorandum No. 16(5) /79-Desk-III dated the 28th 
December, 1979]. 

Further Reply of Government 

A survey and investigation sub-division has been started in August. 
1980 to prepare a shelf of M.1. Schemes in Umerkote and Kondagaon 
Zones where irrigation coverage is inadequate. Sanctions for taking Up' 
survey ,and investigation in respect of 16 M.I. Schemes in Paralkote Zones 
and 7 schemes in Umerkote have been issued. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) /79-Desk-III dated the 7th October, 

1980]. 

Recommendation No. 24 (Para No.3. 79) 

The Committee are particularly concerned about the lack of irrigation 
facilities in Kondagaon and Umerkote zones where .t present only 7.7 
per cent and 6 per cent of the land under cultivation is receiving irriga-
tion. The Committee hope that every effort will be made to complete the 
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special sUTvey undertaken in these zones by 1979-80 as scheduled. 
Priority should be given to the schemes found feasible as a result of the 
special survey. 

Reply of Government 

Kondagaon and Umerkote Zones were low in basic irrigation porential 
and lands have been allotted in unirrigated scale. 

Five Minor Irrigation Schemes had been inve'Stigated as a result of 8 

special slllrVey in these two Zones. The present position about the imple-
mentation of these Minor Irrigation Schemes has been reported al 
1Il'lder:-

Umerkote Zone: 

(1) Improvement of Village-cum-M.I. Tank at Kacharapara-ll­
URV-26: 

The scheme has been sanctioned on 12th December 1978' anel 
work started. 

(2) Improvement to Vi/lage-cum-M.T. Tank at Kodabhatta~UV-
22: 

The scheme has been sanctioned on 25th January 1979 and 
work litarted. 

(3) Conversion of Village Tank at UV-52: 
into M.I. Scheme: . 

The scheme has been approved in consultation with Finaru:e 
and sanction ;s under issue. 

(4) Conversion of ViMage Tank at URV-45 into M.I. Scheme: 
Under technical scrutiny. 

~nZone: 

Improvement to tire Village Tank at Boregaon West into 
M.I. Scheme: 

Scheme sanctioned on 29th August 1979 and the work will be 
started in the current workinl!; season. 

It has been also reported by the Project that further investigations are in 
progress under the special survey and are expected to be completed by 
1980-81. 

[MJ.nistry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-nI, dated 28th December, 

1979.] 
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«eeazrm.fII .... No. 2S (pan No. 3.'7) 

The Committee are distressed to note that the attempts made in the 
past for devdqpment of UDIlfI seale iadustries in the Dandakaranya Axea 
eDded in failure. Six· industrial UBits set up by the Rehabilitation Indus-
tries Corporation had to be clQSed down after some years on .aCCOUBt of 
heavy losses and poor economic viability. Out of 20 produtcion centtos 
which were estabilished by the Dandakaranya Authority during the initial 
stages of project to impart necessary production and management skills 
to di!4ilaced persons, 17 centres were subsefluently closed down due to 
continuous losses and only three are being run as Service Centres. 

Reply of GoveJ'.DlDellt 

The observations of the Committee have been noted for guidance. The 
Project is taking steps to approach the financial institutions to seek their 
assistance. Government have advised the Project authorities to draw 
suitable lessons from past failures and to adopt necessary safeguards for 
the success of future schemes. 

[Ministry of Supply and Re~ilitation (Department of Rehabilitation) 
OffiCe Memorandum No. 16(~)/79-Desk-III dated the 28th 

December, 1979]. 

Recommendation Nos. 26 and 27 (para Nos. 3.99, 3.100 and 3.101) 

The Committee have been informed that recently, the Danda-
karanya Development Authority are considering proposals to revive to 
the extent possible industrml activity in the area. The Authority have 
been advised to frame a detailed scheme reports with due regard to the 
tecbno-economic feasibility, financial implications and practical scope of 
such industries. According to the department, only viable and suita:ble 
schemes could be taken up after examination and that the agency that 
would be required for the purpose would depend upon the type of activity 
planned and its frame and modalities for its financing and its impem.enta-
tion. 

The Committee desire that the framing of the schemes and their 
examination by Government should be completed as early as possible. 
Thereaft~ concerted efforts should be made in consultation with the State 
Government of Madhya Pradesh and Orissa to implement the schemC$. 
'I'heCommittee feel1hat it is necessary to define the role oftbe :Danda-
-karanya Development Alithority and -State <Jovel'DlDCDtS in implementing 
the schemes. 

Havisg -regard to the past. experience, the \ COQUDittee are anDoUS that 
the cause _which led to ate failure -of .. the ,past .ecbemes .should-be !p1'Operly 
tackled. In particular attention should be paid to availability of adequate 



30 

credit to settlers who want to set up their own small scale industires. In case 
of lack of institutional finances, Government may ensure that adequate fin-
ances are made available from other sources. The Committee are keen 
that development of industries in the area should be taken up seriously in 
order to provide supplementary income to the settlers and the local tribals. 
They would like to know the progress made in the implementation of the 
schemes. 

Reply of Government 

The Project has set up an Inter-Departmental Study Group compris-
ing of representatives of the various industrial Departments of the State 
Governments of Madhya Pradesh and Orissa as well as of the GovernmeDlt 
of India for examination of industrial schemes which could be implemented 
in the project area with the expert help and assistance of the State Govern-
ments and the Khadi and Village Ind,ustries Commission. As a result, 
the Project has been able to start one Advance Training Centre in Fine 
Cane and Bamboo at Malkangiri in Orissa with the help of All India 
Handicrafts Board and one New Model Charkha Unit at Pakhanjore in 
M.P. with the help of Khadi and Village Industries Commission. Besides, 
possibilities for other industrial activities in the nature of Bee-keeping, 
Sericulture, Carpentary, Oil Ghanis, Hand made Paper Plant etc. are 
being studied with the help of the Khadi and Village Industries Comnu~ 
sion rutd the District Industries Centres started by the State Governments. 
The possibilities of setting up small units under the individual ownership 
of settlers with the assistance of the Khadi and Village Industries Com-
mission are also under examination. The feasibility studies conducted by 
the S.I.E.T., Hyderabad in regard to Tamarind Starch Industry is 
being updated by them. 

2. The Project Administration have noted the observations of the 
Estimates Committee that the development of industries in the area should 
be taken up seriously in order to provide supplementary income to the 
settlers and the local tribals. It may, however, be stated that in regard 
to most of the indtrstrial schemes, the Dandakaranya Development Autho-
rity would be acting primarily as a catalyst and doing the motivational work 
to bring the entrepreneurs and the institutional financing agencies together. 
Project's financial contribution would, by and large. be the subsidiary in-
come/cottage industry Ibusiness loans which are given by the Project to 
the settlers and which can be used by them as margin money/share capital 
for setting up units in the Cottage and tiny sector. As regards the role of 
the State Government of Madhya Pradesh and Orissa, it Is stated that the 
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Project are avaiIin& of the assistance of the District Industries Centres ope--
rating in the Koraput and Bastar Districts for preparation of feasible sche-
mes in the area. 
[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 

Office Memorandum No. 16(5) f79-Desk-III dated the 28th 
December, 1979]. 

Recommendation No. 28 (Para No. 3.102) 

The Committee note that the StQte Government of Madhya Pradesh 
have also sent a proposal to the Government of India "for setting up a 
micro-project with the assistance of Dandakaranya Development Authority 
for tribal welfare, which is under examination. The Committee would 
like to be informed of the outcome of the proposal. 

Reply of Government 

The Department of Rehabilitation had informed the Government of 
Madhya Pradesh that the Government of India were agreeable to release 
of funds equivalent to the cost of reclamation of land due to be de-released 
by the Dandakaranya Devc1dp'ment Authority to the State Government 
under 25 per cent quota for tribal settlement, alongwith the financial 
assistance at the prescribed rate for the notional number of families who 
would have been settled on that land, for utilisation by the State Govern-
ment for the benefit of tribals under the Paralkote Micro Project. When 
modalities for implementing the project came up for consideration at the 
74th Meeting of DGndakaranya Develqpment Authority held on 6th 
September, 1979, the representative of the Government of Madhya Pra-
dl!sh expressed the view that the basic approach of area development 
should be decided first and without such a decision, the mere release of 
financial assistance on 25 per cent tribral quota basis would not be helpful. 
Madhya Pradesh Government thus do not seem to be in a position to use 
the offered assistance immediately. 

[Ministry Of Supply and Rehabilitation, (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-llI, Dated 28th December, 

1979.] 

RecomDiendation No. 31 (Para No. 4.16) 
It has been represented to the Committee that better agficultural lands 

in the Project were allotted to others and only bad moorum lands were 
given to the displaced persons. An ex-Otairman of DDA has also stated 
that "in some places the top soil depth was far too small for good crop 
grOwtl1 an,l there was a layer of hard rock just below it. Irrigation when 
.. ai1oble. does not improve the depth of the top 1I0il ••• " The Rehabilita-
tion Secretary stated during evidence that soil survey had been conducted 
and the soil depth was all right except that "it required certain nutrients". 
In view of the persistent doubts about the quality of land. the Committee 
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feel that the Government would do well to investigate specific c01I.lplaints 
of rocky and unproductive land and take effective measures to remedy the 
position, if necessary by allotting alternative plots of land to those whose 
land is irremediably· bad. 

Reply of Government 

In isolated instances where representations had been made regarding 
the quality of land allotted to individual settlers, exchanges, if considered 
~ecessary, have been allowed in the past. Necessary instructions have 
again been issued to the Zonal Administrators to investigate imo specific 
cases of complaints of rocky and unproductive land, if any, allotted to the 
settlers and to take effective measures for re-allotting alternative lands to 
those whose lands are inemedioably bad. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-III, Dated 28th December, 

1979]. 

"lecOnunendatiOD Nos. 34 and 35 (Para Nos. 4.27,4.28 and 4.29) 

The Con:unittee are informed that the work and settlement operations in 
Paralkote zone in connection with the preparation of pattas have been started 
by Government of Madhya Pradesh and would be completed by June, 1980. 
Sinillar work will be taken up by Government of Orissa in Malkangiri zone 
after completion of induction of families in Potteru command area. How-
ever; to cut down delays State Governments are being approached to under-
taken such surveys immediately in certain blocks of land to expedite matters 
later on. 

The Committee would like the Ministry to keep constant liaison with 
the State Governments concerned so as to ensure that Pattas are pre-
pared in the shortest possible time and distribution thereof to displaced 
persons already inducted and settled in the. zones is not delayed on any 
account. 

The Rehabilitation Ministry must remember that the displaced perrons 
settled in Daodakaranya region are living under a situation of un-
certainty which among other things is directly due to the delay in grant of 
Patta rights. The Committee strongly urge the Government to realise the 
gravity of the situation and not to "Spare any effort to complete all pre-
paratory work for the preparation and grant of Pattas to them at the earliest 
and thus help create a sense of confidence among the settlers. 

Reply i)f Govet'Dlllftt _.':,,\ 

For preparation ofpattas in P.aralkote . Zone, the Government of India 
'havesanaioned ne~~sary funds in SepteDlber, 1978. As desired by the 
:&timates Committee, the Government of Madhya Pradesh have also been 
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requested to accelerate the process of survey and settlement.liO as to com-
plete it within 2 to 3 years (which in ordinary course might take about 
five years). 

As regards survey and settlement operations in Malkangiri Zone', the 
Government of Orissa had sent a ·proposal to the Dandakaranya Develop-
ment Authority in May, 1979 for provision of funds amounting to Rs. 4.79 
lakhs for undertaking the survey and settlement operations. With a view 
to expediting issue ofpattas to settlers, the Dandakaranya Project authori-
ties requested the Government of OrisSla in July, 1979 to consider the sug-
gestion made by the Revenue Divisional Commissioner, Southern Division, 
Berhampur for issue of pattas by adopting the usual mutation ~ocedure 
through the local Revem~e authorities. This suggestion was duly considered 
by the State Government but was not found feasible. The State Govern-
ment accordingly informed the Director of Land Records end Surveys. 
Orissa on 11th October, 1979 that it has been decided to start a minor 
settlement operation in Malkangiri Zone in the ensuing field season and the 
latter should expedite his proposals in this regard for Government's appro-
val The DDA hed earlier informed the State Government that they would 
provide necessary funds for this purpose. This matter was subsequently 
discussed by Secretary (Rehabilitation) with the State officials with a view to 
expediting completion of the survey and settlement djjerations and the State 
authorities have thereupon agreed to try to accelerate the process, with a 
view to completing it in 2 to 2-1/2 years (though in ordinary course it 
might take about five years). 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)f79-Desk-III, dated the 28th Decem-
ber, 1979.] 

Recommendation No. 36 (Para No. 4.30) 

It was suggested to the Committee that in Umerkote and Kondagaon 
zones where ,grant of Patta rights has been delayed beyond reasonable limits, 
at least interim rights could have been given to the allottees without waiti.q.g 
for decision of Government on loan burden with adequate safeguards 
against alienation of land by them. The step would have given the allottees 
a sense of ownership and confidence and encouTaged them to make invest-
ments on the improvement of their land. The Committee would recom-
mend .that this s1.lggestion may be examined expeditiously and the practice 
of granting interim rights started, wherever grant of Pattas is likely to take 
time. The Committee would like to be inlormed of the action taken in the 
Dl9tter. 

Reply of Government 

The matter with resardto grant of .tem.pe>rary rights by iss.uing as ex-
tract of the provisional allotment of land to the settlers in Dandakaranya 
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rroject was taken up with the Governments of Orissa and Madhya Pradesh. 
The Government of Or~sa is of the view that preparation of extracts in the 
case of settlers in· Umerkote Zone where Pattas were already ready would 
mean oonecessary duplication ctI work without any beneficial result in as 
much as the extracts prepart-d would in any case be without any legal vali-
dity. The State Government have now iSSUed Ihstruction for the distribu-
tion of regular Pattas in Umel'kote Zone in view of the observations of the 
Estimates Committee. The detailed position in this regard has been ex-
plained in our reply against recommendations in para 4.45 of the Com-
mittee's Reports. As regards Kondagaon Zone, the Pattas already pre-
pared are reported by the Collector as not readily traceable. Madhya 
Pradesh Government have, therefore, been requested to have the Pattas 
prepared afresh for issue to settlers as early as possible. 

As regards issue of temporary pattas to settlers in Malkangiri Zone, the 
Government of Orissa were of the view that the proforma suggested by the 
Government of India for such temporary pattas would mean a lot ctI admi-
nistrative work for which extra staff would be necessary and that the cost of 
such extra staff and the time required for· such work may mean a 'mini-
settlement' operation in the Malkangiri Zone. It was added that it would 
be better if funds were provided by the DDA to pay for the cost of regular 
settleme·nt operations so that there would be no duplication of efforts 6Dd 
extra administrative overheads. The State Government have since been 
jnformed that funds for this purpose would be duly provided by the DDA. 
They have also ordered a minor settlement operation in Malkangiri Zone 
for preparation of pattas. They have been requested to complete the 
operations within two years. 

So far as the Government of Madhya Pradesh is concerned, they are 
still considering our proposal for issue of temporary Pattas to the settlers 
of Paralkote Zone in Dandakaranya Project. Settlement operations i .. 
Paralkote Zone have also been sanctioned by this Department in Septem-
ber, 1978 arid the Madhya Pradesh Government have been requested to 
complete it within 2 to 3 yeaJ."!l. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III, dated 28th December, 
1979.] 

Recommendation No. 37 (para No. 4.35) 

The Committee are informed that the registration of settlers as voters 
i!; linked with the issue of citizenship certificates. Out of the total number 
of 24361 applicants for grant of citizenship certificates, 21989 apulioants 
have been granted these certificates leaving "I!. balance of 2372 applications. 
These applications are pending since the last quarter of 1977. The Com-
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mittee would like the Ministry to take up the matter with the State Govern-
ments concerned and arrange for the expeditious disposal of the pending 
applications. 

Recommendation No. 38 (Para No. 4.36) 
The Committee note the steps taken by the DDA and the State Govern-

ments to accelerate the process of iSSue of citizenship certificates to the 
eligible settlers. The Committee desire that the matter should be pursued 
with the State Governments concerned and eligible settlers identified and 
.citizenship certificates issued expeditiously. 

Reply of Government 
On the Orissa side of Dandakaranya Project, the Zonal Administrators 

"MaIkangiri and Umerkote have taken up a special drive for collection of 
.applications from the eligible displaced persons. Sub-Divisional Officers 
of the Malkangiri and Nowrangapur Sub-Divisions are holding camp courts 
for verification, oath taking and issue of citizenship certificate'S. The pro-
cedure has been streamlined in consultation with the Collector, Koraput to 
enable the SDOs to make necessary verifications and issue citizenshi'p cer-
tificates on the spot after observing other formalities. 

The Project Administration has also taken up with the Government of 
Orissa the question of delegating powers to the Zonal Administrators of 
Malkangiri and Umerkote to issue citizenship certificates to the settlers. 

On the Madhya Pradesh side the Zonal Administrator, Kondagaon who 
is empm\'ered to issue the certificates is also making special efforts to Visit 
various villages and expedite grant of ine certificates. 

The position of grant of citizenship C'ert;ficates to the displaced persons 
in the various Zones of Dandakaranya Project as on 31st October, 1979 
-was as under:-

Kondagaon Paralkote Umerkote Malkangiri Total 
ZOne ZOne Zone Zone 

(i) No, of persOns 
eligible 1711 16,747 12,385 18,684 49,527 

(ii) No. of persons 
granted Citizen-
llbip • 1,(,35 11,073 9,731 14,792 37,031 

. (iii) No. of applica.-
tions collected and 
under process 
(including tOOse 
already sent to 
the Sub-Divisio-
nal 0f6cers con-
cerned 71 1,363 2,360 1.749 5,543 

!'w) No, of applica-
tiOns yet to be col-
lected • • 3203 4,311 1194 11,143_ 6.953 -----------------------------3.(.22 33,494 2.(.,770 37,368 99,0,. 



36 
The DDA have been advised to dispose of tl1e applicatiom already 

-made -quickly and to arrange to get applications from the remaining dis-
placed persons and have them processed expeditiously. 

[Ministry of Supply and RehabiIitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III, dated 28th December. 
1979.] 

Further Reply of Government 

Regarding granting of citizenship, it may be stated that Zonal Adminis-
trators, Malkangiri and Umerkote Zones have been delegated with the 
powers to issue citizenship certificates by Government of Orissa. 

The position as on 30th June, 1980 in regard to ,grant of citizenship 
certificates to the Displaced Persons in various zone's of Dandakaranya 
Project is as under: 

Kondagao .. Parl.'.lkote U~rkote MaIkangiri Total 
ZOne ZOne ,ZOne Zone ----- ----- ----- ----- -----(i) No.ofpel'!lons 

eligil-Ie for citi-
zens'1ip 1,702 16,747 12,674 18,684 4-9,807 

(ii) No. of persons 
granted citizen-
ship 1,126 11,732 11,822 15,178 39,853 

(iii) No. of applica-
tions pending 
(under process) II{ 1,336 78t 1,688 3,922 

(iv) No. of persons 
from whom appli-
catiOns are yet to 
be collected 462 3,679 68 1,823 6,032 

----------------------------
3,404 33.494 25,348 37.368 99,614 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) /79-Desk-III, dated 7th October, 
1980.] 

Recommendation No. 39 (para 4.37) 

The Committee wou.ld like that all those settlers who are -eligible for 
registration as voters should be so registered as early as possible. 

Reply of Government 

Matters regarding completion of the voters' lists in the Dandakaranya 
area are to be attended to by the State Governments concerned, namely. 
Orissa and Madhya Pradesh. Accordingly. the Committee's observations 
were brought to the notice of these State -Governments. In reply, it has 
been staled by the Government of Madhya Pradesh that in their State, 

--the -disp)aeed persons have the voting rights. The Government of Orissa 
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have stated that during the period of intensive revision of Electoral Rolls 
in 1975, door-to-door enumeration had been conducted and all persons 
who were eligible to be voters were enrolled in the Electoral Ron as valid 
voters. A,fter the intensive revision was over, persons intending to enrOl 
their names in the Electoral Roll had to specifically apply for the purpose. 
It was reported that 244 Persons did not apply for enrolling of their names 
in the Electoral Roll for the year 1977, for which they could not be 
taken as valid voters. The State Government are considering to take up 
an intensive revision during 1979. When this is done, names of displaced 
persons who did not apply for enrolment will be enroll~d at the time of 
door-to-door enumeration. Meanwhile, the Dandakaranya Development 
Authority have asked their Zonal Administrators to give wide publicity 
amongst the settlers to appmach the Tahsildar /SDOS of their respective areas 
for enrolling their Dames in the voters' list. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III, dated the 

28th December, 1979.] 
Recommendation No. 40 (Para No. 4.45) 

The Committee are informed that most af the displaced persons re-
settled in Dandakaranya region belong to Namasudra and Paundra Khetriya 
Communities which are recognised as Scheduled Castes in West Bengal 
but not in Madhya Pradesh. In Orissa, only Namasudra community is so 
recognised but not the Paundra Khetriya. This has created a puzzling 
situation, in fact, difficult situation for tile members belonging to these 
communities who are entitled to certain rights and facilities in the State 
of West Bengal but are deprived of these rights and facilities in their new 
home. The Committee regret to note that Government have failed to find 
a solution to this problem even though th~ have been seized of this matter 
since 1968; Since this was not a question of adding two "new" communi-
ties to the lists of Scheduled Castes; this mattei', in the opinion of the Com-
mittee, should not have been linked with· the question of "Comprehensive" 
revision of Scheduled Castes and Scheduled Tribes·Order through an amend-
ment of the relevant Act as was sought to be done in 1967 or in 1978. 
This was an anomaly resulting from the migration of two. communities 
from one region to another. If it had been taken up by· Government on· 
compassionate grounds separately without waiting for· comprehensive amend-
ment in the statute, the.matter·could have been settled much· earlier. The 
Committee hope that the. Amending Bill whic:h is. now stated to be beforo 
the Joint Committee will end this anomaly before long. 

Reply of GovenmIent 
It is unfortunate that the Scheduled Castes and Schedu~ed Tribes Orders 

{Amendment) Bill, 1978 has lapsed and the Joint Committee ceased to 
exist with the dissolution of the Sixth Lok Sabha. The Ministry of Home 
Affairs have, therefore, been requested to consider the question of recognis-
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ing the various castes to which the displaced persons from former East 
Pakistan belong as Scheduled Castes on the lines of recognition given to 
these castes in West Bengal by a separate Amending Bill instead of waiting 
for enactment of a "comprehensive" bill. They have also been requested 
to process this proposal expeditiously so that the Amending Bill can be 
introduced as soon as the new Lok Sabha begins its first session. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III, dated th" 

28th December, 1979.} 
Further Reply of Government 

A reply bas since been received from the Ministry of H:>me Affairs who 
have stated that in view of the past experience, they consider it advisable to 
bring a comprehensive Bill relating to modifications in the Scheduled 
Castes ~nd Scheduled Tribes O:ders before the Parlaiment instead of enact-
ing a separate legislation for according recognition to N amsudra, Poundra 
Khetriya and other castes to which the displaced persons from former East 
Pakistan belong, as Scheduled Castes. In ord~r to expedite matters, that 
Ministry propose to set up a Speical Cell for considering the various propo-
sals for -modifications in the Scheduled Castes and Scheduled Tribes Orders. 
[Ministry of Supply and Rehabilitation (Dept. of RehabiEtation) O.M. 

No. 16(5)/79-Desk III dated 21 November, 1980]. 
Comments of the Committee 

Please see Para 1.25 of the Report-Chapter I 
Recommendation No. 42 (para No. 4.52) 

The Committee regret to note that there is a back-log in the cons-
truction of masonary wells in Malkangiri Zone due to the difficulties in 
finding execuoting agencies. In view of the fact that drinking water is 
the most essential requirement Of the settlers in that area, the reason 
advanced by Dandakaranya Development Authority does not carry con-
viction with the Committee. They would like special efforts to be mad" 
to clear the back-log without delay. 

Reply of Government 
In the 72nd Meeting of the DDA, held in April, 1979, it was decided 

that in view of the rocky strata in Malkangiri Zone and lack of agencies, 
it would be better to sink tube wells rather than masonary wells. There-
fore, during the current working season, the Projects emphasic; will be 
on replacing and resinking of the tube wells which have either been 
damaged or gone out of order. As regards the back-log of mac;onary 
wells, a phased programme to clear the back-log by sinking tube wells or 
masonary wells, as the case may be, is indicated below: 

1979-80 20 1981..'82 50 
1980-81 40 1982-83 57 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-m, dated the 28th Dec. 1979.] 
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Recommendation Nos. 43 and 44 (Para 4.59 and 4.60) 

4.59. The Committee regret to note that as against a target of 2641 
houses to be completed during 1977-78, the DDA could complete only 

1658 houses. The Committee have been assured by the Rehabilitation 
Secretary during evidence that the DDA intend to clear the back-log of 

house construction in all the areas within a period of 3 years. While 
the Committee welcome this assurance, they would like to observe that 
the target fixed for each year should be adhered to in practice. Where-
ever any slippage is apprehended, the authority should identify the Cons-
traints and take timely measures to remove them so as to avoid any delay 
in the construction of targetted number of houses. 

4.60 The Committee would like to draw the attention of the DDA to the 
representation made to them by the settlers that the houses provided to 
the settlers were not fit to live in that no assistance was given to them for 
construction of houses in Malkangiri region. The Committee would like 
the authority to look into these grievances with a view to redressing them 
at the earliest. 

Reply of Government 
The shortfall in achiev:<llg the target during 1977-78 was mainly OD 

account of the reluctance of settlers to construct the houses followed 
by their mass exodus. Considering that the present pattern of housing 
with CGI sheet roofing is not very congenial for residential purpose'!, 

specially in the hot climate of Paralkote and Malkangiri Zones, the Pro-
ject Admini.stration have been working on vatious alternative types and 
patterns of housing, utilising as far as possible locally available materials 

which may be more congenial to live in, and may also merge well with 
the rural background. For this purpose, at the instance of the Danda-
karanya Project, the National Buildi.ng Organisation have since prepared 
some type designs of houses for the displaced persons and tribals keeping 
in view the climatic conditions prevalent in the Dandakaranya area 
and the living habits of local people and using the 10caIIy avaiJable ma-
terial in the construction as far as possible. The Project authorities are 
at present pre!,aring cost estimates with reference to the designs prepar-

ed by the National Building Organisation and on receipt, these estimates 
will be considered by Government along with such other alternative esti-

mates as may also have been prepared by the Project. 

2. Because of the above drill, it may not be possible for the Project 
to fulfil the target of house construction fixed for 1979-80 but it is hoped 
that in future years, the Project will make every effort to fulfil the 
targets so fixed. 

3. As regards clearance of the backlog of house construction, every 
effort wi.1l be made by the Dandakaranya Project to clear the backlog 
within 3 years, i.e., 1979-80 to 1981-82, and not later than 5 years in 
any case. 
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4. Since not all the settler families have been provided houses, those 
who have not been so provided houses in Malkangiri Zone, might have 
represented to the Estimates Committee that they have not been given 
any aisistance for housiong though the Project authorities have indicated 

that they have not received any such complaints. With the clearance of 
the backlog of house construction as indicated above, all the eadieI' 
settlers will, however, be provided with hOuses as per pattern. Even 
now where hou«;es have not been constructed, it may kindly be noted 
that kitchen huts have been duly provided to the settlers, so that they 

haw. some tentative accommodation till houses as per the approved pattern 
are constructed. 

(Ministry of Supply and Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5) !79-Desk-III, dated 28th December, 

1979.] 

Recommendation No. % (Para No. 4.68) 

It was brought to the notice of the Committee by the settlers that 
the number of middle and high schools in the region was not adequate. 
The Department i.nformed the Committee that they had opened 31 Middle 
Schools, 4 High Schools and 296 Primary Schools in the region besides 
the schools set up by the State Governments. 'J'he Department stated that 
the norms laid down by the Ministry of Education for opening of schools 
had been kept in view in the Dandakaranya Region. The Committee note 
the assurance given by the Department that one Higher Secondary School 
at Bande and one Hi.gh School at KaIimela have been proposed from 
the next academic session (1979). They hope that these new schools 
would start functioning as proposed. They also hope that the DDA 
would not hesitate opening more High and Higher Secondary Schools as 

and when they are required in the region. 

High School classes have been started by the Dandakaranya Pro-
ject at Bande (Paralkbte Zone) and Kalimela (Malkangiri Zone) from 
the current academic session ie. July, 1979. The nandakaranya Develop-
ment Authority have moved Govern~nt for formal sanction and the 
proposals are uAder consideration. Proposals for more· High and Higher 
S~ndary Schools. will be duly considered by the Government depending 
upon actual requirements. 

[Mtnlstry of SUpply and Rehabilitation (Department of Rehabilitaiton) 
OfIlce Memorandum No. 16"{5l!79-Desk-IH dated 28th December, 

1979]. 
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Further Reply of the GovemmeDt 

The opening of a Higher Secondary School at Bande in Paralkote 
Zone and of a High School at Kalimela in Malkangiri Zone has been 
formally sanctioned on 26th August, 1980. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitaiton) 
0Iiee Memorandum No. 16(5)/79-Desk-III, dated the 7th October, 1980]. 

Recommendaion No. 47 (Para 4.71) 

The Committee note that out of 296 Primary Schools 0DIy 127 
- schools are housed in Pucca buildings and the balance of the schools are 

functioning in temporary structures. Obviously this matter has not re-
ceived due attention of the DDA as otherwise such a large number of 
Primary schools would not have, till this day, been functioning in thatched 
hutments. The Committee note the assurance given by the Rehabilita-
tion Secretary that DDA has been asked to prepare a phased programme 
for the construction of buildings for the remaining 169 schools and urge 
that the programme be prepared expeditiously and executed within a 
reasonable time span. 

Reply of Gov ___ 

According to the latest information received from the Project autho-
rities, besides 127 Primary Schools having permanent buildings, 14 Pri-

mary Schools are accommodated in the Middle School buildings and for 3 
Schools running in the Karmi Shibirs, no blrildings are required. Thus 

the net backlog of Primary School buildings due to be constructed works 
Imt to 152. 

The following programme has been chalked out by the Project for 
completion of this back-log as per their capacity:-

1980-81 40 
1981-82 40 
1982-83 40 
1983-84 32 

[Ministry of Supply and Rebabilitation (Department of Rehabilitation) 
Office Memorandum No; 16(5)/79-Desk-III, dated the 28th December, 

1979]. 

Recommendation No. 50 (Para No. 4.98) 

It bas been represented to the Committee by the settlers that beCause 
of non-availability of medicines in the hospitals and dispensaries in the 

2097 LS-4 
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Project area they have to buy medicines from the market. The Depart-
ment have stated that medicines are stocked in hospitals for indoor patients 
according to approved norms. The Department have also stated that there 
are no norms for supply of medicines to out-door patients though, it is 
stated, the general scale that has been approved by the Project has been 
found to ~ far above the standards prevailing in the States. While the 
Committee appreciate the claim made by the Department that the general 

. scale and the medical relief approved by the Project has been found by 
them to be far above the general standards prevailing in the States, they 
would like the DDA not to over look the general feeling prevailing among 
the settlers in regard to the shortage of medicines in the hospitals and 
dispensaries. The Committee would suggest the DDA to keep a close 
watch on the demand and supply of medicines in the hospitals and dis-
pensaries and ensure that adequate stock of medicines is always avail-
able to meet the requirements of the settlers. 

Reply of Government 

The Committee's observations have been noted for guidedance and the 
Project authorities have iSsued instructions to all concerned so as to ensure 
that proper medical aid / adequate medicines are available to the settlers 
in the hospitals/dispensaries owned by the Project. Admission of indoor 
patients is, however, 3~50 per cent mo~flian the capacity available 
causing overcrowding and stretching of the existing facilities. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)f79-Desk-III, dated 28th Dec. 1979.] 

RecOllllDelldation No. 51 (Para No. 4.91) 

The Committee are surprised to note that a large number of posts (65 
in all) of technical staff in the hospitals and dispensaries in Dandakaranya 
region had been lying vacant in November, 1978 for long periods. The 
only two posts of Gynaecologists in non-Central Health Services had not 
been filled up for nearly 5 years. The Committee wonder how, in the 
absence of such essential staff, the hospitals and dispensaries in the region 
could provide adequate medical attention and treatment to the settlers. 
The difficulties in living conditions and remoteness of the operational 
area-the two reasons attributed to suitable candidates not coming for-
ward--are not such as in the opinion of the Committee, cannot be solved 
by more imaginative approach like offering incentives to medical person-
nel and getting staff from other States on deputation. The Committee 
recpmmend that the settlers children should be encou.raged to take training 
in the technical fields and appointed against suitable posts for manning 
the hospitals and dispensaries. The Committee also recommend that 
where suitable candidates do not become available through open recruit-
ment, the DDA should try to get personnel from other States on deputation 
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or otherwise, if necessary by offering suitable incentives. It sh<;>u1d be 
,the oonstant endeavour of the DDA to ensu.re that members of the techni· 
cal staff are available in the hospitals and dispensaries in full strength to 
.render medical treatment to the settlers. 

Reply of Govemmeat 

Vacancies in the posts Of Medical Officers have been filled Uop in the 
meantime. The matter regarding posting Of Gynaecologists has been 
taken up with the Department of Health, U.P.S.C. as well as State Gov· 
ernments. Efforts are also being made for filling up vacancies in other 
technical posts. 

Training of settlers was undertaken by the project for various technical 
jobs like Staff Nurses, Surveillance Workers, Malaria Field Workers, and 
Mid-Wives. The number of settlers trained by the- project for various posts 
under the Medical Organisation and the number who are still in the 
Project service are given below:-

Post No. of No. of Ko. who 
settlers settlers left for 
trained COntinuing better 

in the employ-
Project ment. 
service elsewhere 

't. Staff Nurses . 15 5 10 

2. Surveillance workeIll 28 27 

3. Malaria Field workers 3 2 

4. Auxiliary Nurses cum-Midwives II II 

.3- Veterinary Stockman 8 5 3 

The following othfT technical posts have also been filled up by settlt'rs :-

I. Malaria InspectOr 

'S. Laboratory Assistants 3 

3. Surveillance Inspector 

Th~ project is encouraging settler.s childrcr. to &0 in for technical CilW(SfS by way cfpo-
-.visions of stipends. 

{Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III, dated 28th Dec. 1979.] 
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RecoDUDeDdatioD No. 52 (P1II8 No. 4.99 to 4.100) 

4.99. The Committee take note of the feeling prevaleQt among settlers. 
that their children registered with Employment Exchanges or trained in.. 
Industrial Training Institute do not get jobs in the regIon. They also take 
note of the views submitted in a memonuidum that the instructions given 
by former Chairman Of DDA regarding provision of employment oppor-
tunities to displaced persons under the DDA went unheeded. 1t is seen 
~a! there is no separate policy for providing employment to the displaced 
persons in Orissa State. Out of 288 displaced persons registered in E~­
pl(.>yment Exchanges in the ~gion falling in Orissa State. Only 25 persons 
have been able to get employment dOTing the last 2 years. ' As regards 
employment position under DDA, it is stated that the "Departmental Com-
mittee gives due consideration to the settler candidates although no weigh-
tage is given to such candidates in the written tests". The educated un-
employed among the settlers are sponsored by Employment Exchanges on 
a preferential basis as ,per priority level accorded to displaced persons. 
The Committee are informed that the number of "displaced person" em-
ployees in Group 'C' and 'D' posts under the DDA are 15.2 per cent and 
24 per cent respectively. 

4.100. The Committee reel concerned at the general feeling prevailing 
among displaced persons that their children are not getting their due in 
employment opportunities either under DDA or elsewhere in the region. 
The Committee feel that the settlers children should receive a more sym-
pathetic treatment at least in respect of jobs falling under the DDA. If 
settlers children are appointed in large numbers in posts under DDA, it 
will not only remove the settlers grievances with DDA but also enable the 
DDA to appreciate the prob~ems of settlers better and to attend to them, 
more sympathetically and promptly. 

Reply of Government 

Recruitment to the various posts in the Dandak~anya Project is re-
quired to be made in accordance with the prescribed Recruitment Rules 
for various posts and prescribed procedure for direct recruitment through 
employment exchanges. The Project authorities have, therefore, to consider 
the appointment of settlers' children to various posts under the Project 
within the framework of the prescribed recruitment rules and the pres~, 
cribed procedure, there being no special reservation of posts for the dis-
placed persons. Within this framework, the Departmental Committees 
give due and sympathetic consideration to the settler candidates. Also for 
purposes of registration of the employment exchanges, the displaced per-, 
sons are given priority as per prescribed instructions. The Project autho--
rities make efforts to see that the children of displaced persons registered. 
with employment exchanges are duly sponsored against the vacancies noti;.. 
lied ,?y the "roj~. 



The Project Administration have taken steps to start an Employment 
~Exchange in Malkangiri and an Employment BureaU' at Umerkote fOr assist-
ing unemplOyed settlers of these zones. A special drive has been taken up 
by the District Employment Officer to visit important villages in the Malkan-
giri Zone on market days for registering unemployed settler candidates. The 

·.other Employment Exchanges which are available for 5ettler boys in the 
Orissa portion of Dandakaranya Project are at Koraput and J eypore. These 
are specially convenient for college-going boys and girls. 

In the Madhya Pradesh portion of the Project, there is only one Employ-
ment Exchange at Jagdalpur where the settler boys of Paralkote and Konda-
gaon Zones register their names. The Project have approached the Gov-
-emment of Madhya Pradesh to open another Employment IExchange either 
at Koildagaon or at Pakhanjore (in Paralkote Zone). 

At the instance Of the Project, the Staff Selection ComnliSSion have ro-
.cently. opened' examination centres at Koraput and Jagi!atpur. This is a 
great help to the cbifdren of the displaced persons and other local candidateS. 

The problem of educated unemploymen.t amongst the children of the 
6Ciisplaced persons is only part of the larger ptobTeni at eOucaied uo.e~-' 
-ployment in the country ahd there are no ea~y' solutions to tIUs problem. In 
resPect' of jobs falling under the DDA, the oPtk>rturiities. are also rllriii'nish-
llig. with the progressive completion' of the' PrOjects' wOfkS~ . 1lie. Proj'&f 
Administration are however,- haYirlg the Jiaftles Of clu1d'l'eD: of dIe displaced 
'perSons registered in the Employment Exchanges, where'en!;~e~ WiWl,the' 
''help of the local Ernl?loyment Exchanges, and ~e district ~istration. 
1'h-e St'a~· G6vel'nttibnt's' are' also' openmg i{tii'al Employment Bureaus in the 
:z6ft'eS of the hoject- to furlIier f~cmtate regi~tration by the unemployed dis-
-pllacea1 ~rilt>ri~. 

T~irtistij _~~ Supt)~Y. & .. Re~a~t~~on,. o;>ep'~nt of Rehabilitation) 
tDmce Mtitto&ttlU1li No: l6(S)/79-Desk-m, dated 28th Dec. 1979.] 

, . . 

RecoamleH.~ No. 53 ~ 4.101) 

, 'The 'Coihtnlttee' wotilai'alk> suggest' that the DI>A should use theh- good 
o()ti\ees Witli' the' private employers arid the S~te Governments concerned 
"to" finC! monf' eriiJSloYm~nf opportUnities fpf the setners. POA should 
-mhliitot tlleiypes dt' jobs eXisting or likely' to, arise in vanooi fiel.ds,and-
-organise specia1\ eftorts to' traik th~ setllers~' children to' compete for these 
}jobs. 
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Reply of Gova'llllleDt 

The Project authorities are able to use their good offices only in regard. 
to sponsoring of candidates by the Employment Exchanges since a prefer-
ential priority level is available for displaced persons. As and when com-
plaints in regard to non-sponsoring are received,the Project authorities also 
take up such matters with the Employment Exchanges. 

As for monitoring of jobs in various sectors and arrangements for pro-
viding special training to settlers to compete for the jobs, the DDA have 
suggested at their 74th Meeting held on 5th & 6th September, 1979 to take 
up coaching classes for the displaced person students. This suggestion is at 
present under consideration of the Project. 

[Ministry of Supply and Rehabilitation, (Department of Rehabilitation) 
Office Memorandum No. 16(5) f79-Desk-III, dated the 28th Dec. 

1979]. 

Recominendation No. 54 (Para No. 4:105, 4.106 and 4.107) 

The Committee are of the view that though the number of cases of for-
cible crop cutting from. settlers' fields and encroachment of settlers land are 
stated to be not "very large", the feeling of insecurity and fear of harassment 
cannot be explained away by statistics alone. 

The Committee cannot overlook the fact that the settlers have a fear, 
genuine or imaginary, of forcible crop cutting and encroachment by local 
people and, it is this fear that has to be dispelled from. their minds. It Is 
here that the local police and administration have an impOrtant role to play. 
What is required i5 not only sincere coIicem by local administration for 
the security of the settlers but a practical demonstration of their readiness 
to come to their rescue. 

The. Committee would like that the Dandakaranya' Development 
Authority should in collaboration with the State Government authorities,. 
draw up programmes first to promote understanding and good neighbourly 
relations between settlers and local people and, secondly, to launch a 
campaign, to reassure the settlers of. ,prompt police help in the event of any 
apprehended or actual assault or encroachment with a view to infusing 
a sense of security in the minds of the settlers. - -

Reply of Government 
In the light of the suggestion of the Estimates Committee, discussions 

hav.e been held with the Collector and the Superintendent of. Police, J{ora-pui, to . promote' understanding and good neighbourly relations between tho 
settlers and local people and to reassure the settlers of Police help in tho, 
~vent ~f .any.s,pprehended or actual assault for encroachments etc. The 
~. nq,artment of Rehabilitation had also earlier held discu"sion 
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at Bhubaneswar in November, 1977 with the Chief Secretary Govern-
ment Of Orissa, when it was agreed that the Inspector General' of Police 
would formulate proposals for strengthening the law and order organisa-
tional net-work in the area. Accordingly, two outposts have been opened 
one at Korkunda and the other at Orkel, anofher outpost is proposed to 
be opened a! MV-79 all in Malkangiri Zone. 

2. The observations of the Estimates Committee have also been brought 
to the notice of Revenue Divisional Commissioner, Southern Division, 
Berhampur and Collector, Koraput by the Government of Orissa. On the 
Bastar side, a Police Station exists in Pakhanjore. The Government of, 
Madhya Pradesh have sanctioned another Polioe Station at Bonde and at 
their request, land for construction of buildings has been de released by the 
Project in favour Of the State Government. 

3. A voluntary organisation, namely the Ta!!Ore Society under the. 
initiative _of Shri Panna Lal Dasgupta, has also started working in the area 
to promote amity and Understanding between the settlers. and the local 
populati9fl and to take up common development programmes for them. 

[Ministry of Supply & Rehabilitation (Depar!ment of Rehabilitation) 
Office Memorandum No. 16/S/79-Desk-III dated 28th December, 1979.] 

Recommendation No. 55 (Para No. 5.8) 

The Committee note that while an officer of the rank of Additional 
Secretary is the Chairman of DDA, the Chief Secretaries Of West Bengal; 
Orissa and Madhya Pradesh who are officers of lug her rank, are members 
of the Authority. Knowing the importance of precedence and prOtocol 
in official affairs, the Committee doubt whether the Chief Secretaries Of 
the State Government would be liking to attend the meetings of DOA 
personally when they know that an Officer junior to them in rank would be· 
presiding over the meetings. The Committee feel that unless an officer of 
the rank of Chief Secretary to the State Government is appointed Chairman-
ofDDA, the States concerned may not be represented at the meetings by 
their Chief Secretaries -and, in that case, the cause of displaced persons 
would suffer as their problems will not receive the personal attention of 
top most officers of the States concerned. This is an inherent defect in 
the present constitution Of DDA which should have been avoided. The 
remedy appears to lie in separating the offices of Chairman and Chief 
Administrator one to preside over meetings and the other as Chief Bxecu-. 
tive-and appointing aD officer not below the rank of a Chief Secretary of 
State Government as part-time Chairman rA. the Authority. 

Reply of Gov ....... 

The recommendation of the Committee to separate the offices of the 
Chairman and the Olief Administrator and to consider the appointment df 



an Officer not below the rank of Chief Secretary as a part-time Chairman 
of the Dandakaranya Development Authority is under consideration of the 
Government. . 

[Ministry of Supply and Rehabilitation (Deptl. of Rehabilitation O.M. 
No. 16(5)J79-Desk III dated 28-12-79.)] 

Furfher Reply of Government 

Government have accepted this recommendation. The offices of tR.e 
Olairm.an and the Chief Administrator of the Dandakaranya Pevelopmcut 
Al1thotity have been separated with effect from. 12th May, 1980, _ 1M 
Secretary, Department of Rehabilitation~ who is an officer of the rank of a 
Chief Secretary of State Government, has been apppinted as part-time Chair-
..a of the Authority; as per the recommendations of the Committee. 

[ .... s.-, of &1pplJ& RebalJititatkm (Department of Rebabilitatidn) Oftice 
Memorandum NQ. l6(S)/79.:Desk-1fi dated 11-7-19'80.] 

.... n .. .aiM He. $6 (bra Ne. S.ll) 

The Committee are swprised to note that no tenure, of appointment 
was &peciicaUy ~ for ·lheCbainnan and aBef AdmmistratM, DUda-
b.ranya ~, aDd traasfem w.er-e made for r.easolis at administrati\IC 
con.mence. It is seen Nom t.he sta .. OBIt futaisiIecJ by the DeparbiMiat 
that C\lCl aiDce tlIe oftioes ef CMirmM. aad CIIicf A&niaistratOr, Danda'-
lDaranJa Projt.c:t, hue Geea ,eeatbinell in 1975, DO iDCUDibent has remamed 
in ..tice for mere tka 2 years. Out of :fbe 3 incumbeats of tile .effi.a; 
WaR the pre~t incumbeDt (Scptftaber 1<978') .cDDe remlilled in otIice 
fur -GBe year and 'niae mOBths andaDOther for 31 man_ outy. 'rile 
1M iDeHmbeot was tr81UIfmTedjdtt _ the ege of 1lhe ·Visit of the SW4y 
Gmwp Of the Estimates C1lIDIBitt« 10 ICioraput m 'Iep~'r 1<978 .Wit) 
tile· ftStIlt·1!bat the Study Group 'were deprived' of bis .rieDcC .. :knOw-
.. ~ Itt 1be infa:mal discussions. 

The OIIIIImittl:eare sltoagly df :the vieev &t ·anIItIiI .• ,Obicf Admimr 
sbiItor is retaiIIe4 iii elioe fOr a reuenabte 1leagtb; of t_; it ,Would' 
IltbIler be 'pcissiltle 'fbr bini. tG :faadliame 1Iimself with ·ctte :local coaditioilfj 
aid the Pft'blems of tile 'iel1lem IlfBl" "",WI he !be .. If .pII8itiontoiDiliatc 
constructive schemes for die weHare ,of the displaced persons and oxe-
cution of the project as a whole. The Committee desire that keeping in 
view the larger interests of. the settlers and fOr' smooth implementation of 
the developmenl· schemes such frequent .tral\Sfe=rs should not be mad!= ill 
Iutw:c. 



Reply of Government 

The Recruitment Rules for the post of Chief Administrator, Danda-
Jcaranya Project provide for filling up of the post by transfer on deputa-
tion. The period c:If deputation provided therein is ordinarily not to 
exceed five years. Incumbents appointed by transfer will also bold the 
post for a normal tenure unless a change requires to be made for admini-
stl'attve reasons. The observations of the Estimates Committee are noted 
and will be kept in view. 

,IMinistry of Supply and Rehabilitation (Department of Rehabilitaiton) 
office Memorandum No .. 16(5)/79-Desk-III, dared the 28th. ~em~r. 

1979]. 

RecommeDdatioD ~. 57 (Pats No. 5.16) 

The Committee ha~e considered the proposals made for the iDductio1l"· 
'of no~offi.cials into DDA. to review the progress of impememation of 
"v~ developmental and rehabilitation schemes. They are of the view 
. that the balance of advantage lies in appoilftiBc as Adv.iSGJIY Comm;tteo 
,eoo&istiJ;18 of represeJ;Jtatives of settlers ~ social workers of the area ~ 
~ C4~l;lip of the Chid AdmiDi&trator whi"h should periodically 
meet to take stock of the progress made in th~ rehabilitation of displa.ce4. 
persons and suggest suitable measnres ror accelerating the rate of progress. 
~ ~ adv.isory ~ody- will BOt only bring about active participatiOn of the 
S8UJers. in their reh~ti0n proln.me but also enable the Authority 10 
•• a first IBa4. knowledge about their Jnblems and reactiona to the 
·v~· reh.litation; sob~. 

Reply Gf Governme."t 

The recommendations- df the EstimMes Cdmmittee have been consi-
detied by tile DDA. The Proj~ authorities bve agreed to form coordi-
'nation committees at the zonal level with representatives of PaHimangal 
'Samities already existing 8Jl4. o~~rs as t;nay be required. The sub-divi-
-s~onaJ offic~rs of the Sta~ Gove~ents and .the Ipcal pro~ offl,cers will 
a,1so be assoCiated. The, O!3n;mll.tt.ees Will ~t twic;e a year. At . ~ 
pYQject lev¢!. there Win.· be two J;Deetings d,uring ~e yeat: with' the members. 
of the zonal coori!inatioO: comlnitt~. Di.strict l.evel officers inelqding the 
'¢>llector· as well a,S non-()fticuU.s I;ls. !pay be required ,*oql4 ~e i~yite4 to 
Oiese m~et~gs. Th.e representa~QJ;l of no~-officia's wQUl4 ~ on non-poli-
tical basis as far as pOssi~le. nes~ C011\mitt~es wili review the in;tple-
mentatioo and progresl/ of ptogt¥llnes taJten up in the ar~a thereby. 
involving participation of the settlers, local ~d. project oftlcial$ in the· 
impl~mentat~on of the schemes. . . , .. ,.,., 
i{~r of· ~p~ ~ ~ehMi.Ut1!.t,iQ~ .~~ Q( Reh,.~iJJ.t.a.tio.n.} Qffice' 

-Memorandum No. 16/5/79-Desk-ID dated 28th December, 1979.] 
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Recommendation No. 58 (Para No. 5.17) 

During their visit to Koraput the Study Group of the Committee· 
gathered an impression that there was need for a closer contact between 
the settlers and the officials of the Authority in order to enable the latter 
to appreciate the problems of the settlers and to redress their grievances. 
The Committee feel that it is imperative to create an atmosphere of good-
will by having closer relationship between the settlers and the officers of 
the Authority. The Committee desire that the officers of the Authority 
should not only make themselves easily and frequently accessible to the 
settlers who may want to see them in connection with their day to day 
problems but should also maintain an inter-action with them. 

Reply of Government 
The observations of the Committee have been brought to the notice 

ef all the officers and staff working in the Project so as to ensut'e that 
they not only make themselves easily and frequently aCcessible to the ~et­
tiers who may want to see them in connection with their day today prob-
lems but also to maintain an inter-action with them. 
[Ministry of Supply & Rehabilitation (Department of Rehabilitation) Offic~ 

Memorandum No. 16/5!79-Desk-III dated 28th December, 1979.} 
Recommendation No. 60 (PM'B No. 5.23) . 

The Committee are conscious of the Constitutional difficulties in con-
verting the DDA into an Area Development Authority with full powers 
to take decisions in all but 'policy matters. This step would require· the 
ooncurrence of the State Governments concerned and will also involve' 
Central legislation. They would, however, like the Government to examine 
the need for investing DDA with more powers, statutory Or executive, 
so as to ensure th.at it is not handicapped in the task of arranging reha-
bilitation of displaced persons and development of Dandakaranya region 
as a whole. 

Reply of Government 
The Dandakaranya Development Authority have been delegated all 

the powers vested in the Department of Rehabilitation and as permitted-
under the general instructions of the Ministry of Finance. The Danda-
karanya Development Authority have in tum redelegated ~ecessary powers 
to the Chief Administrator as its anef Executive. The Dandakaranya 
Development Authority have thus sufficient ,poweisfor the di.scharge of 
functions relating to rehabilitation of displaced persons as well as deve-
lopment of the area within the overall framework of policy laid down 
by the Government of India. 
[Ministry of Supply " Rehabilitation (Department of Rehabilitation) 

Office Memorandum No. 16(5) /79-Desk-m, dated the 28th December,. 
JII'i"1 , .. 1979]. 
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RecommendatiollS No. 61 and 62 (Paras No. 5.25 and 5.26) 

The Committee are concerned to note. the large amount of losses: 
written off during the period 1973-74 to 1977-78. An amount of 
Rs. 1,57.,269 was written off due to thefts, fire and accidents etc. whereas an 
amount of Rs. 2,14,028 was written off on account of stores declared un-
serviceable. In the latter case, the amount of loss written off rose from 
Rs. 51,197 in 1976-77 to Rs. 1,62,831 in 1977-78. This shows that in 
spite of losses being written off year after year no serious effort was made 
by the Authority to bring down the losses. The Committee dellire that a 
thorough investigation into the reasons for the continuance of Iluch losses 
should be made and concrete measures taken to plug the loopholes, if any, 
to minimise such losses in future. 

The Committee are surprised that there is no regular system to 
compile the actual losses incurred at the close Of the year. The total losses 
actually suffered by DDA during the period 1973-74 to 1977-78 are stated 
to be under compilation. The Committee desire that the losses actually 
incurred during the period from 1973-74 and 1977-78 should be compiled 
expeditiously and a review made at an appropriate level to determi.ne how 
far these were avoidable. They also recommend that necessary procedure 
~ evolved to ensure that the actual losses incurred in a particular year are 
compiled and revieWed at the close of the year without delay. 

Reply of the Governmeot 
Th~ observations of the Estimates Committee have been noted for com-

pliance. ' 
.[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 

Office Memorandum No.:. 16(5)/79-Desk-III, dated 28th December ... 
1979]. 

Further Iofotrn&ion asked for 
Please state the concrete action taken by Government in pursuance 

of the suggestion of the Committee that It thorough investigation into the 
reasons for the continuance Of losses suffered by DDA due to thefts, fire 
and accidents, etc. should be made and concrete measures taken to plug the' 
loop-holes, if any, to minimise the losses in future. 

Has the necessary procedure been evolved to ensure that the actual 
losses incurred in a particular year are compiled and reviewed at the closo 
of- the year? 

[L.S.S. O.M. No. 32(2)/(ii)/EC-79 dated 22-2-19801 
F'uI1IIer Reply of Government 

.' The Project Administration propose to constitute a Committee headed 
by FinQcial Adviser and Chief Accounts Officer to make a through investi-
gatio~ into the reasons for the continuance of losses during the years 1973-
74. to 1977,.78. Regardingoompilation of losses incurred in a particular 
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year, a register is being maintained by the Project to record year-wise cases 
of losses and to review the position at the end of the year. 

[Ministry of Supply and Rehabilitation, (Department of Rehabilitation] 
Office Memorandum No. 16(5) J79-Desk-III(DNK) Vol. III dated the 

2nd May, 1980]. 

Further Reply of Govenimedt 
A 3-member Committee with the Financial Adviser & Chid Accounts 

Officer of the Project as Chairman has since been constituted by (he Chief 
AdJninistrator, Dandakaranya Project on 8th July, 1980. The various 
Heads of Organisations of the Project had been asked to prepare the state~ 
ment of losses incurred during 1973-74 to 1977-78 as alSo a regiSter show-
ing. year-wise 10SSes, by l~h August, 1980 for a revrew by the said 
Committee. The Committee are being asked to finalrse their report by 
31-12-1980. 

(Ministry of Supply & RehabiNtatilOl'l (Department of Rehab1fifation) 
Oftice Memonradum No. 16(S)/79;"Desk-ITI) (ONK) Vol ItI dated thO' 

7th Ott., 19a0] 
c..' •• Of .. CoMMIittee 

The .CdMmittet' Diay be in10Ittled ot t1ie results of the investigation and 
: action taken iI!' 1fte' ligflt t!lereof. 
Recommendation No. 63 (PiWst N6~ 6.f to (a3) 

6. 'F DesertiOlt, of rehabilitation sites by cn·splaced in Daridakaranya Project 
has been almost a regular feature since 1965. But the desertions that too£-
place in tile PMt were insignificallt as compared wittl the' magnitude of· the 

, e~ diat took plate in 1'9~ when 1438S' famI1ies left resettlement Sites. 
Alt&01i'gb the unrest among displaced persons had started in 1973, it re-
mained undetected for o'9er 4 years and' dmit\g tMs period while the move 
to create unrest got momentum, the Dandakaranya li)evelopment Authority 
did not take any effective and, specific measures either to· counter the move 

. at political: leveL or to· acctIlerctte the pace of. rehabilitation aDd relief to' 
settle" suffering from dr:OUglit eonditiollB' and· other 'ptivationS'., EVen'tbouSlr 
the propaganda of an assUFed· hllbitat with better, living coI1ditions' in SUnder-
bans might have been one of the major factors in inducing desertions, this 
'cowa nofOe the main reasons for these mass exodus. 

6.2. It is unfortunate that the Master Plan for Dandakaray8rla re~On 
which, was· reoommended, by the- Comnlitt~· in 19t§0'and reilerlted by 
them in 1962, 1965 and, 1968 is not yet finally ready even after the lapse 
of 18 years. The unconscionable deiay in preparing tile. pl~.n for _ . the 
Datidakaranya ·re¢oD Teft~cts tlie' caUousiless· ~t the· ~dhiii1.i~tt:atlbtt in . dettl-:-
ing witli the problems Of helpless refugees from er$tWhiie East Pakjstan~· 
Doring· tfie period 19~8'-S9 to 1960:'6t, there was' ~ s1ion~l,f Q( 61, pe'r,;" 

·cent in· aeHicMng larid' rec1/imatiort'· tat'!tets. Tfi~ achihrettltnts· during thei 

subsequent period also often fell behind the targets year after year. No 
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serious attention was paid by the Dandakaranya Dcvelopml'nt Authority 
to remove the hindrances in a~hievement of reclamation targets. 

6.3 Although th~Bha$lcal Dam was completed in 1966-67, the irriga-
tion potential created has not beep. fully utilised due to deficiencies in its, 
distributory system. The completion of Paralkote Dam has been delayed 
foJ' more than 9 years. The construction of Satiguda Dam which is vital 
for rehabilitation of displaced persons in Malkangiri region has been del&yed 
by over 15 years. Another irrigation project viz. Potteru Irrigation Project 
which was originally proposed to be completed during 1978-79 is already 
3 years behind schedule. 

6.4 Only 38 minor irrigation schemes had been completed by March 
1978 crea,ling an irrigation potential of 2872 acres (Rabi & Kharif) when 
is utterly inadequate. In Kondegaon, only 7.7 per cent of the cultivated 
land has been provided with irrigation. The situation is not much better in 
Umerkote either where only 6 per cent of land is able to receive irrigation 
benefits. 

6.5 Attempts made in the past fOI development of small scale indus-
tries in the Dandakaranya area ended in failure. No serious attention was· 
p(l~d to the essential imputs and infrastructure for successful implementation 
of schemes for development of smaIl scale industries. The Dandakaranya 
Development Authority are only now considering proposals to revive to the 
extent possible indl,l'strial activity in the area. 

6·6 The progress made in electrification of settlers' villages has been 
poor. Ou~ of 227 villages in Orissa and 154 villages in ~1adhya Pradesh, 
oaly 8 villages have been electrified so far. 

6.7 from th,e year 1971 the allotmeat of land per family has hem 
red\Jced from 7 acres to $ acres, 4 acres and 3 acres depending cn the 
nature of land. In view of the low yield pel acre of land because of lack 
of irrigation and low income of agricultural families the proposed reduction 
in the area of land already allotted per family is not at all justified at present, 
Even though tlle allotment of land had been completed in many areas as far" 
back as 19.63, Patta rights have not been conferred on them so far. This 
was one of the major factors contributing to unrest among displaced per-
sons and their exodus in 1978. 

6.8 Mpst of: the displaced persons in Dandakaranya region belong to, 
Namsudra and Paundra Khetriya communities which are recognised as 
scheduled castes in West Bengal but not so in Madhya Pradesh. In OrisSa 
only Namsudra community is so recognised but not Paundra Khetriya. This 
has created a puzzling situation, nay difficult situation for members be-
longing to these communities who are entitled to certain right!; and facilities 
in the State of West Bengal but, ar~ d~prived of these rights .aod facilities 
in Dandakaranya region. . 
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6.9 Supply of drinking water is not adequate particularly in summer 
months. There is a backlog in construction of masonary wells in Malkan-
giri zone due to difficulty in finding executing agencies. 

6.10 There are slippages in construction of houses. As against a target 
of 2641 houses to be completed during 1977-78, the Dandakaranya Deve-
lopment Au.thority could complete only 1658 houses. 

6.11 Out of 296 primary schools only 127 schools are housed in pacc~ 
buildings and the balance of the schools are functioning in temporary 
structures. There is a general feeling prevailing among the settlers that 
there is shortage of medicines in the hospitals and dispensaries. A large 
number of posts of technical staff in hospitals and dispensaries have been 
lying vacant for long periods much to the inconvenience of the settlers. 

This in brief is the painful story of the displaced persons and their 
rehabilitation in the Dandakaranya region. 

6.12 It is a matter of deep regret that inspite of the fact that Danda-
karanya Development Authority have been in position for over 20 years 
and have spent nearly Rs. 100 crores on the project, of which over Rs. 23 
crores have been spent on administration alone., the progress of rehabili-
Ultion programme has been utterly unsatisfactory. The desertions from 
the resettlement sites have not been new. These have taken place in the 
past also. If only the Dandakaranya Development Authority had learnt 
lessons from the past happenings and taken effective measures to remove 
economic hardship of the settlers and brought about reasonable rehabi-
litation in their new home the unprecedented exodus of 1978, notwith-
standing any propaganda would not have taken place and the unfortunate 
displaced persons would have been spared the night-marish experiences they 
had to undergo in the wake of the exodus. 

6.13 The Committee cannot but deprecate strongly the callous neglect 
lind unimaginative, lackaidaisical and beaurocratic approach displayed by 
Dandakaranya Development Authority in handling the problems of the 
displaced persons and in executing the development projects taken up for 
their resettlement. 

In conclusion the Committee would like to emphasize again that at least 
-now the Dandakaranya Development Authority should galvanise their ad-
ministrative machinery and rise to the occasion to fulfil the unfinished tasks 
without any further delay and atone for the past lapses. 

Reply of GoverDlllellt 

The Dandakaranya Development Authority have nearly spent Rs. 100 
.aotes on general development schemes for the area as well as on relief and 
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..rehabilitation of displaced persons, including the expenditure on admini-
stration, staff, etc. The desertions from the resettlement sites have con-
tinued all through the life of the Project but were particularly heavy on 
certain occasions like severe drought during 1965 and 1966, emergence of 
Bangladesh during 1972 and intensive propaganda for settlement in Sundar-
.bans during, the year 1978. As the Government of Madhya Pradesh have 
-observed, no amount of Government action can sUlCceoo if assistance from 
the beneficiaries is not forthcoming in adopting the area as their own. 
There may be various difficulties but despite them ther~ has to be a will on 
,the part of the displaced persons to get merged in the social life of the area 
of the settlement. Since the Estimates Committee have, however, gone fully 
into the causes of desertions and have focussed their attention on further 
things to be done in the Project area for successful _completion of the 
resettlement activities, efforts are be~ng made to complete the unfinished 
tasks and the Dandakaranya Development Authority and the Project autho-
,rities are being pressed to see that the execution of the unfinished tasks is 
hastened. 

2. The Dandakaranya Project has in a nutshell over the years settled 
19,647 families (about 1 lakh persons), established 386 villages, with due 
amenities, reclaimed 1,66,660 acres of land for homestead, agriculture and 
various other purposes, established 296 primary, 31 middle and 8 higher 
-secondary schools, 17 medical institutions (5 hospitals, 5 primary health 
centres, 4 mobile units and 3 dispensaries), cOD(!tructcd 308 village tanks, 
347 head-water tanks, 483 masonry wells and 1750 tubewells, provided 

'561.40 Kms. of main roads, 821.75 Kms. of link roads, 405.38 Kms. of 
-internal roads and 295.40 KIns. of tribal roads, execU'ting irrigation projects 
with a command area of a little over two lakh acres with an ultimate ob-
jective of covering about 70 per cent of the land holdings of displaced per-
sons under irrigation and provided necessary agriCUltural extension support 
..and services to the displaced persons so far. Despite various difficulties, un-
certainties and constraints in regard to the resettlement of displaced persons 
. in this Project from time to time, these are no mean achievements and would 
:not have been possible if the DDA had not shown sufficient initiative and 
:.interest in attendmg to the problems of displaced persons. The DDA have 
. .also been asked to attend to the shortcomings in the implementation of the 
: schemes, as pointed out by the Estimates Committee and it is expected 
;that within the next 2 to 3 years, it would be possible for the Project au-
thorities to complete the task of rehabiJitation of the remaining families 
aJong with provision of ancillary benefits. The irrigation projects are also 
heing expedited to the extent possible aIong with other remaining works. 

[Ministry of Supply and Rehabilitation, (Department of Rehabilitation) 
Office Memorandum No. 16(5)/79-Desk-III dated the 2'8th Dec. 1979.] 



CHAPTERUI 

REOOMMENDATIONS WHICH THE COMMI'ITEE DO NOT DESIRE: 
TO PURSUE IN VIEW OF GOVERNMENT S REPLIES 

~ No. 8 (Pan No. 1.53) 

The Comm.ittce bav.e been informed that the amount of loan (If Rs. 750', 
per family for purchase of a pair of bullocks have been rai6ed to Rs. 900" 

. taking into consideration the local price conditions. A suggestion has been 
made that the loan of Rs. 900 for purcbase of bullocks and also the loan of 
Rs. SOO for purchase of seeds, fertilizerg, agricultural implements etc., paid 
in kind may be treated as grant. The Committee would like this sugges-
tion to be examined by the Authority sympathetically. 

Reply of Govenunent 

The Government had sanctioned renewed financiai assistance in the 
~orm of loan for the purchase of bullocks (Rs. 750/-later raised to Rs. 
900/-) and for agricultural inputs such as fertilizers, seeds etc. (Rs. 
500/-), in order to enable deserter returnee settler families to resume their 
agricultural activities. The suggestion ITlade to the Estimates Committee to 
treat this assistance as a pant was examin~d by the Dandakaranya DevelQP-
ment Authority and discussed in its 74th meeting helJ on 5th/6th Sept.!m-
ber, 1979. Government of Madhya Pradesh felt that this, if agreed to, 
would set a premium on desertion. Governments of Orissa and West Ben-
gal felt that since the families which had deserted had suffered both physi-
cally, and economically, the proposal could be agreed to for their benefit, 
Representatives of the Department of Rehabilitation agreed with the views 
expressed by the Madhya Pradesh Government. 

The Dandakaranya Development Authority'S rec,)mmendation has been 
examined by the Government. It is felt that the renewed financial assis-
tance in the form of loan was a concession in itself and if this amount is 
treated as a grant, it would mean putting a premium on desertions and such 
families as continued to remain in the Project, even irt the face of mass 
desertions during 1978, would have a legitimate grievance that while deser-
ters were being given additional financial assistance as a grant, they who 
remained behind were not given any such assistance, thus being put to a 
,disadvantageous position. 

Government therefore do not agree to the suggestion of converting the 
loan assistance into grant. 

[Ministry of Supply and Rehabilitation, (Department of Rehabilitation) 
Office Memorandum No. 1.6(5)f79-Desk-III dated the 28th Dec. 1979.] 
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'J!Ie ~miffeo tiote· that the ~nabiUtatio~ aec~oq ·c>r..,ifl!~ 
(lRe) whicli is entrusted Wit11 the m~hanical ~1amJtioQ of lluI4 W3S 
ttansfetred from the control cjf the Pandakaranya" b.eveiopm~t ~ia.hoq~y 
to that" of tlit mpai'tIilent ,,;f Rehilbilitation direct in 1964. lhe COlllJlli~­
tee 'ate however concerned to find that the capacity ot' RR~ is not' being 
funy u1ilised. During the period 1964-65 to 1976-77 out of total 'of 
20.41 lakh tractor hours available in respect of tractors in operati~Ilal 
seaSon, the actual utilisation was 13.49 lakh tractor hours out of which 
utilisation for rehabilitation work was only 8.14 takh hours, the remaining 
hours being utilised for agency works .... (Break-up of utilisation for 
rehabilitation and agency work is not available for the year 1975-76 and 
1976-77). It is ,a sad commentary that on the one hand the capacity of 
lhe RRO is not being fully utilised and on the other hand there have been 
shortfalls in achieving reclamation targets year after year. 

Reply of Government 

The reasons for the under utilisation of RRO Units have already been 
explained to the Committee. 

The break-up of utilisation of the capacity of RRO tractors on reha-
bilitation and agency works for the years 1975-76 and 1976-77 is as 
under:-

Year Rchabilitat.iO:l 

o. 66lakh hrs. 
0.47 lakh hrs. 

Agency . 
0.24 lakh hI". 
0.21 lakh Ms. 

Total 

0.90 lakh hrs. 
o. 68 lakh hI'S. 

The scope for full deployment of RRO machinery on rehabilitation 
projects, has ,radually diminished with completion of such projects. 
Keeping this in view, it has since been decided to wind up the RRO in 
a phased manner. 

[Minis~ of Supply & Rehabilitati<m (De~ent of Rehabilitation) 
Oftice MemorandUDJ No. li;'S/79-Desk-III, Dated 28th December, 

1979.] 

~ NO. l' (ftra Ne.. 3.52 to 3.54) 

'-...,: 3;52. Tho Committee regret to note that completion of Paraikote Dam 
a medium irrigation project in Paralkote Zone, has been delayed by 
more the. 9 years. Tho pI'Qject was S8Ilctidfted in February, 19f6and 
Was origipally pl'6grammed to be C'lCIIIQ)leted in four WorkiRs S08SOIlS. But' 
its raain dam could be eompleWd only in 1975 and the project is now 
exl*ted to be co.pJ.eted in 4ll respects in June, 1979. 
28971.8.-



3.53. The Comuuttee. note that on· the _0 hand tho cost of the 
Paraltote Dam Projcct has increased from RB. 1.78 crares to Rs. S.27 
crareabecause of long period of construction, inadequate provi~ in 
the . original"estimates . for the main dam and changes in design to. Suit 
the actual site conditions, on the other band the cultivable Commaad area 
baS been reduced from . 35,000 acres with total annual irriga~OJl of 
~3,875 acres as originally envisaged ~o 24,000 acres of culturable Com-
mand area with annual irrigation of 36,000 acres. The Co~ttee 

CaDDOt but come to the conclusion that Paralokte Dam is yet another 
irrigation project which had been taken by the Authority without proper 
investigation, cost estimates and planning. 

3.54. The o,mmittee note that about 15,000' acres of Iud is alreIdr 
receiving irrigation from the project. The Committee desire aat ail 
clorts shoola be made to complete the project in all respects by JUDe, 
1979 as per the revised schedule. 

Reply of GOTlnlDeIlt 

The Project was accepted by the Technical Advisory Committee of 
the Planning Commission on 30th May, 1964. Then the Central Water 
'and Power Commission had indicated a CCA of 32,500 acres and an 
~:mual irrigation of 43,875 acres. This CCA had, it appears, been assu-
med on a percentage basis from the area taken from Tapa Sheets. The 

. annual irrigation shown in the original project was actually not 43,875 
acres but only 35,100 acres (22,100 acres ooder Kharif and 9,100 acreS 
under rabi and 3,900 under perennial). The original report shows a total 
irrigated area in Kharif (including perennial crops) of only 26,000 acres. 
The revised scheme assumes a cropping pattern similar to the original 
scheme except for the deletion of sugar cane. Studies have shown t~t 
on the basis of actual water requirements for the various crops, the pro-
ject will be able to cover an ayacut of 24,000 acres and annual irrigation 
of 36,000 acres with an intensity of 150 per cent of irrigation in three 
out of· four years. Thus, although the CCA has been reduced from 
26,000 acres to 24 ,000 acres, the gross annual irrigation has been increas-
ed from 35,100 acres to 36,000 acres. 

2. The Paralkote Oam Project is located in terrain covered largely 
by reserve forest The original estimate was prepared on the basis of' 
initial survey on the assumption that some portions of the reserve forest 
coming under command will also be released to the Dandakaranya Deve--
Jopment Authority by the State Government but these were finally> I?:ot 
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.released to the exte~t required. . As such, some changCs in the designs" to 
:suit the actual site-<:onditions had to be made; hence the reduction in the 
.·original culturable command' area occiIn'ed.' 

3. The Project Was scheduled to be completed by June, 1979, but ciUe 
10 non-avaiIabiJity in time of steel and cement aDd paucity of labour on 
"account of mass desertions during 1978, there has been a setbKk in:thO· 
tchedule. Further, taking into consideratiOn the fact that neither the 
10cal tribals nor the settlers wilI be in a position to construct field. ~aa­
":Dels at their own cost because of their poor economic condition, the 
-Government have also decided to provide at its own cost the field chan-
"nels which normally are constructed by the beneficiaries. . Further, because 
.of drought situation, it has not been considered advisable to close both 
the canals as earlier contemplated for completion of canal work by June, 
1980 and instead only one canal has been closed after the last Kharif 
season so that the settlers could get water for Rabi cultivation from the 
-second canal. Because of these factors, the Project is now expected to 
be completed by March, 1981. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5f79-Desk-TII, Dated the 28th Decem-

ber, 2979.] 

RecOJDmenclafiOll No. 20 (P8l'8 No. 3.67 aad 3.68) 

3.67. The Committee are distressed to note that yet another irrigation 
"projects viz., Potteru Irrigation Project which was originally proposed to 
be completed during 1978-79 has been delayed for more than three years 
and is now expected to be completed by March, 1982. Because of the 
delay in its completion an unrealistic estimate framed earlier, the project 
which was originally estimated to cost Rs. 14.65 crores is now estimated 

10 cost Rs. 25.57 crores i.e., and additional expenditure of Rs. 10.92 crore&. 

3.68. The Committee note that a Joint Control Board under the Chair-
manship of the Chief Secretary, Government of Orissa has been constituted 
to monitor the progress of the project. Irrigation was programmed to be 
made available in stages from 1978 Rabi season. The Committee desire 
that a close watch should be kept on the progress of the project and all 
efforts should be made in coordi.nation with the State Government of Orissa 
to ensure that irrigation is made available to the area as programmed and 
the project is completed according to the revised schedule. 

Reply of Government 
At the request of the Department of Rehabilitation, the Central Water 

Commission has taken over the task of monitoring the progress of the 
Potteru Irrigati.on Project. During 1978-79, water from the project was 
"released to 548 hectares for Rabi cultivation. During the year 1979-80 
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1Vat~r ~ Proar~ to bt __ to sooe ...... Ipiiiit the feVbeiI 
~edblo of 10,sOO~. 

The Government of Orissa who ate executi~g the Project h~j: ~ted _t in ~ of the ciifficylt wrain in Mattangiri area, 1l0ll-avaUabUity of' 
labour aQ.d necessity for mechanical diggin.g of canals, it might riot be pos-
ailple to" (:OIIlplete the Project by June, 1982 as per "the revised scbe~aiJ.~ 
_ that the completion of the Project might take one year more: Add~ 
to this is the shortage of cement and ·steel durfng the current year whi~h 
is hampering progress. However, close coordination regarding the progre~$ 
of the project is being maintained by the Department of Rehabilitation aild 
the Dandakaranya Development Authority with the Government of Orissa 
with a view to ensuring creation of irrigation potential according to the 
latest programme as indicated below:-

Wllrking Season Irrigation Potential 

----- -
July 1978 toJune 1979 548 hectares 

July 1979 toJune IgBO 5000 

July IgSo to June IgBl 9,000 

July IgBl tOJune 1982 19,000 

July 1982 to June IgB3 27486 

-------
TOTAL 61 034 Hectares 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)j79-Desk-III, dated the 28th December, 

1979]." 



CHt\PTER IV 

RECOMMENDATIONS IN RESPECf OF WHICH REPLIES HA VB 
NOT BEEN ACCEPTED BY THE COMMITTEE 

Recommendation No. 1 and 2 (Para Nos. 2.31 to 2.35) 

2.31. The Committee note that desertion of rehabilitation sites by 
20ettlers has been almost a regular feature since 1965 but the desertions that 
took place in these years were insignificant when compared with the magni-
tude of mass desertions that took place during 1978. Between January and 
July, 1978, 14,388 families deserted from the region (10329 from villages 
.and 4059 from Karmishibirs). The desertions in 1978 took place mostly 
from Malkangiri and Paralkote zones---l0103 families deserted from 
Malkangiri and 3838 families from Paralkote. The Committee have been 
tnformed that the mass desertions from Malkangiri and Paralkote zones 
in 1978 were mainly due to the hope created by certain elements of resettle-
ment in Sundarbans. The settlers in Malkangiri and Paralkote zones were 
influenced by the families which had moved there from Mana Camp. It 
is significant that no families from Mana had been inducted into Umerkote 
.and Kondagaon zones and there was no mass desertion from these zones. 

2.32 The Committee are informed that with the formation of an orga-
nisation known as Udbastu UnnayansiI Samity in March, 1973, in Mana 
Camp, a movement for rehabilitation of inmates of Mana Camp in Sunder-
bans areas of West Bengal had started. The activities of the Samity con-
tinued up to the middle of 1975. The Government €)f West Bengal issued 
a Press note in June 1975 making it clear to the refugees that there was 
absolutely no SCOpe or possibility for refugees either living in West Bengal 
or in Mana Camp being resettled in Sunderbans and warni.ng them against 
the propaganda emanating from various areas. The Committee have 
been informed that during the period from middle of 1975 to March, 1977 
most of the leaders of the Samiti were in detention. After their release in 
March, 1977, the Samiti. leaders gradually spread into the rehabilitation 
areas and re-established contacts with their erstwhile cadre living in Kar-
mishibirs or resettlement villages. By November, 1977 the agitation for 
a move to Sunderbans had gathered momentum. The leaders of the 
Samiti it is stated also brought a Minister of West Bengal at a public meet-
ing organised by them in November, 1977-. -Group talks were organised 
by Dandakaranaya Development Authority from the beginning of February, 
1978 in the villages to explain the futility of all hopes of resettlement in 

61 
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Sunderbans. But in spi.te of this, the desertions started in right earnest 
in the last week of February, 1978. 

2.33. Efforts are then stated to have been made through District 
authorities of Orissa and Madhya Pradesh to prevent unauthorised move-
ment of deserters in trucks. Apart from appeals by Project Officers, print-
ed copies of apeal by Chief Minister, West Bengal were also distributed in 
the Project by a team of officers including Director General of Rehabilitation 
of the Department of Rehabilitation, Rehabilitation Commissioner, West 
Bengal. A delegation consisting of 2 Ministers including the Minister of 
Rehabi.Iitation West Bengal. 6 MLAs of various parties and 2 non-officials 
sponsored by Government cJf West Bengal also visited the project from 
20 to 25 March, 1978. The Minister of Rehabilitation of Orissa also' 
joined the delegation for the first lap of their tour· The Union MinisteD 
of Rehabilitation accompanied by the Secretary, Rehabilitation visited the-
Dandakaranya Project on 10 and 11 June, 1978. During the visit, the 
Rehabilitation Ministers, West Bengal and Orissa also accompanied the-
Union Minister. 

2.34. The Committee are unhappy to note that though the move tCY 
create unrest among di.splaced persons had started in 1973, it remained 
undetected for over four years and during this periOd while the move gained 
momentum the DDA did not take any effective and specific measures either 
to counter the move at political level or to accelerate the pace of rehabili-
tation and relief to settlers suffering from drought oonditions and other 
disabilities. In the Committee's view the steps taken by the DDA and others. 
were belated and therefore could not have checked desertions cn such a 
maSS scale. They were in the nature of curative steps after the malady had 
taken a virulent f()fm. If preventive steps have been taken well in time, 
mass desertions of displaced persons could have been averted. 

2.35. The Committee are of the opinion that DDA as an organi.sation 
and the officers holding key positions cannot escape responsibility for thek 
failure to detect the calculated move to create unrest among displaced per-
sons at an early stage and to take timely measures to counter the move. 
They would like the causes of failure of DDA to be analysed and remedial 
measures taken to make DnA sensitive and responsive to the sufferings 
and fee\i.ngs of the settlers in the Dandakaranya region. 

Reply of Government 

It would not be correct to wholly blame the DDA for the mass exodus 
of displaced persons in 1978. As had been earlier explained to the Esti-
mates Committee, the unrest amongst displaced persons noticed in 1973 
was amongst those in relief stage in Mana Group of Camps and their 
grievances were duly looked into. As· noted by the Estimates Committee in 
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para 2.32 of their Report, the activities of the Udbastu Unnayarisil Samity 
remained dormant from 1975 to 1977. So far as Oandakaranya Project 
is concerned, the unrest was noticed in 1977 .and, as far as could be made out, 
it It.ad been created by the nucleus of those elements who had been brought 
ovet in large numbers tto the Karmi shibirs in Oandakaranya Project from 
Manu witth a view to engaging them on work and resettlement activities. 
Th~'tl elements were also instigated by the Udbastu Unnayansil Samity to 
des~1 t, with prospects of settlement in Sunderbans. As soon as the Project 
authorities noticed the unrest, the Chairman and Chief Administrator of the 
Project brought it to the notice of the Government of Welt Bengal and the 
Central Department of Rehabilitation and simultaneously took steps to put 
the displaced persons wise about the correct position as indicated in para 
2.6 lUld paras 2.20 and 2.21 of the Report of the Estimates Committee. 
That 1978 desertions were well-planned and well-organised by interested 
elements is evident from the facts that these desertions took place 
simnltaneously from various rehabilitation projects being administered by 
difit'rent State Governments and not merely from the Dandakaranya Pro-
ject md took place after the settlers had harvested their main Kharif crops 
for Ihe year. 

]'10 doubt, the settlers have had certa!i.n grievances arising out of 
diffic'dties faced by them and the Estimates Committee have drawn the 
attention of Government to these grievances, namely, delay in issue of 
pattas, delay in the execution of major irrigation projects, non-provision of 
hous, s to all settlers, etc. All efforts are now being made to make up for 
thesf'. deficienc~;!s and to remove other legitimate grievancei of the settlers. 
As h lS, however, been rightly observed by the Madhya Pradesh Govern-
ment, facilities made available to the displaced persons are more than those 
provided to the local population. The process of complete merger and 
idenf1y with the life of the local area would also require conscious effort 
on tt"! part of the displaced persons. 

h view of all these factors, Government do not consider it necessary 
to urdertake any further review into the causes of failure of the DDA as 
suggr<;ted by the Estimates Committee. 
[Mirr! stry of Supply and Rehabilitation, (Department of Rehabilitation), 
ORief Memorandum No. 16(5)179-Desk. III dated 28th December, 1979). 

Comments of the Committee 

Please see Para 1.8 of the Report-Chapter I. 

Recommendation Nos. 10 & 11. (PllI'8 Nos. 3.10 and 3.11) 

1 he Committee are very unhappy to note that the master plan for 
Dan'iakaranya region which was recommended by the Committee in 1960 
and reiterated by them in 1962, 1965 and 1968 is not y~t finally ready eveil 



after the l~pse of 18 years. It took the Governmtnt as many as 10 yearli 
to c"lmmission Town and Country Planning Organisatiori/('J'C1iO) to 
undertake this job and the organisation took five years to prepare the 
perspective plan for the region. The plan was then submitted to the 
Planning Commission in August, 1975 since when it has been under 
consideration, first, of a Task Force and thereafter of a Working Group 
whoSe report is still awaited. Delay in preparing the plan for Dandaka-
ranya region reflects the callousness of the administration in dealing with 
the problem of helpless refugees from erstwhile East Pakistan whose re-
habilitation depended on the development of this region. The Committee 
cannot deplore this long delay too· strongly. Even if, as opined by the 
Planning Commission, a perspective plan of this nature "will always need 
to be re-oriented to be in tune with the changing priorities and needs", it 
should not provide any excuse for not finalising the plan for such a long 
time. The Committee would like the Ministry and Planning Commissi.on 
to stop passing the buck from one to the other, finalise the perspective 
plan without any further delay and start implementing it in right earnest. 

3 11 The Committee would like to be informed of the progress within 
six rlonths. 

Reply of Govel'lUlleftt 

The question of implementation of the perspective Plan which was 
submitted to the Planning Commission by the Town & Country Planning 
Organisation in 1975, was discUossed in a meeting held in the t>epartlrtet'lt 
of Rehabilitati.on on 13th November, 1979 between representatives of 
this Department, the Planning Commission, the Mini.stry of Home Affairs 
and the Town and Country Planning Organisation of the Ministry of Works 
and Housing. The matter is proposed to be considered further in consul-
tation with the Governments of Orissa and Madhya Pradesh wtth a view 
to deciding as to which permanent organisation of the Central Or State 
Governments concerned should undertake implementation of the Perspec-
tive Plan. Since rehabilitation of displaced persons is a passi.ng phase, 
development of the area based on perspective planning will need to be 
undertaken by a permanent organisation or organisations of the Central or 
State Governments. Since most of the area is tribal, it may be possible 
to undertake many schemes under the Integrated Tribal Development 
Programme. 

[Ministry of Supply and Rehabilitation, (Department of Rehabilitation) 
OffiCe Memorandum No. 16(5}/79-Desk-III dated 28th December. 
1979] . 
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Please state whether the perspective plan for Dandakaranya region has 
since been finally approved. . 

[L.S.S. O.M. No. 32(2)/ii/EC-79, dated 22nd February, 1980.] 

Further Reply of Government 

The question of implementation of the perspective plan for the Danda-
karanya region i.s still under consideration. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
O.M. No. 16(5)179-Desk-III (DNK.) Vol. III dated the 2nd May, 

1980.] 

Comments of the CoJDJDittee 

Please see Para 1.18 of the Report-Chapter I 

Recommendation SL No. 29 (Para No. 3.105) 

The Committee are distressed over the poor progress made ill electri-
:fication of settlers' villages. Out of 227 villages in Orissa and 154-
villages in Madhya Pradesh only 8 villages aave been electrified lie far. 
The Committee have no dObut that the increase in electrification will pro-
mote the industrial activities ~n the area and result in the well-being of the 
_tIers. The Committee desire that the Dandakaranya Development 
Authority should, in consultation with the State Electricity Boards, 
draw up a time bound programme for electrification of the remaining 
villages and keep the progress under constant review. As already pointed 
(JUt the industrial s~hemes in the past suffered because of lack of power 
.pply. 

Reply of Government 

Rural Electrification schemes are prepared by the State Electricity 
Boards on certain remunerative criteria laid down by the Rural Electrifica-
tion Corporation. The Orissa State Electricity Board are implementing 3 
Rural Electrification Schemes in the Dandakaranya area and 2 more are 
under consideration of the Rural Electrification Corporat~n. The Project 
Administration is in constant touch with the Orissa State Electricity Board, 
Bhubaneswar for speedy execution of the Rural Electrification Schemes in 
tile settler vwlages. Simultaneously, the Project are also encouraging 
·dug-well schemes as well as making efforts for development of small scale 
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and cottage industries in the settler villages which may develop the nece-
ssary load for the Rural Electrification Programme in the Dandakaranya 
area. The Project Administration has also written to the Madhya Pradesh 
State Electricity Board, Bhopal for formulation of schemes under Rural 
Electrification Programme and to include settler villages therein. 

The Chairman & Chief Administrator of Dandakaranya Development 
Authority has been advised to have a dialogue with the Chairman of the 
two State Electricity Boards and work out suitable schemes for electrifica-
tion for the area. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16(5)179-Desk-III dated 28th December, 

1979.] 

Please state whether as suggested by the Committee, a time-bound 
pr~gramme has been drawn up for electrificatfOn of the remaining vil-
lages of the Dandakaranya area and if so, what are the details? 

[L.S.S. O.M. No. 32(2)/(ii)/EC-79 dated 22nd February, 1980.] 

Further Reply 01 Gol'el'lUllftlt 

.. The Project Administration is in constant correspondence with the 
Chairman of the two Electricity Boards. The Project have had no res-
ponse so far from the M.P. State Electricity BOard in regard to their 
programme of rural electrification in the resettlement areas of the Danda .. 
karanya Project. It is our view that expansion of electric lines in the 
rural areas should be done by the State Electricity Boards under the 
normal schemes that are prepared and executed by them with or without 
assistance of the Rural !Electrification CorporatiOn. It may be possible to 
cover some areas in the Dandakaranya Project under the "Minimulll 
needs programme" or under the reduced norms prescribed for tribal areas 
and accordingly the Project authorities are pursuing the matter:; with the 
State Governments/Electricity Boards. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
O.M. No. 16/5/79-Desk-III, (DNK) Vol. III, dated 2nd May, 1980.] 

CoJDJDeDts of the Committee 

Please see Pora 1.22 oj the Report-Chapter 1 
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. RecollUllelldlltioa No. 32 (p .... No. 4.25) 

The Committee regret to note that even though the allotment of land 
to the settlers had been completed in many areas as far back as 1963, 
"Patta' rights have not been conferred bn them so far. This was one ef 
the major factors contributing to unrest among displaced persons and 
t1teir exodus in 1978. In Umerkote Zone, Pattas were prepared between 
1966-68 but were not distributed because of desertion of some 
families and induction of new families. Fresh Pattas have 
been prepared in respect of land in Umerkote and Kondagaon 
zones but again distribution has been held' 1.IIp because of Gov-
ernment in decision regarding terms of repayment of loans and their 
proposal for withdrawal of excess land. The Committee do not think that 
the question of fixation of loan burden and terms of its repayment, which 
has been under Government's consideration since 1962, was such a 
complex question that it shoUlld have defied satisfactory solution for over 
16 years, Government's failure to arrange the grant of Patta rights shows 
how lackadaisical the rehabilitation authorities have been in dealing with 
this simple matter which was of vital importance to the thousands of dis-
placed persons in their struggle to settle down in the DandakaranYa region. 
The Committee cannot too strongly deprecate the unconsiounable delay 
in the grant of Patta rights and would urge the GoVernment to remove 
all hurdles in the way of granting these rights and distribute Pattas, already 
prepared, to the settlers, without any further delay. 

Reply of Goverame.i 
The reasons for delay in grant of Patta rights to the settlers in Danda-

karanya Project were explained to the Estimates Committee as incorpo-
rated in paras 4.17 to 4.21 of their Report. 

The Government of Orissa issued instructions recently on 11 th Octo-
ber 1979 for distribution of Pattas in Umerkote Zone iminediately. They 
were, however,advised to issue Pattas only to those settlers who execute 
mortgage deeds with the DDA mortgaging their land against the loans 
advanced . to them. The matter was subsequently discussed by Secretary 
(Rehabilitation) with Chief Secretary, Government of Orissa and other 
officers of the State Government and during discussions, it was suggested 
that the rehabilitation loans could be recovered as arrears of land revenue 
under the Orissa Public Demand Recovery Act if the disp~aced persons 
failed to return these loans. It was proposed that while Joan bonds 
could be taken separately from the settlers, mortgage deeds could be dis-
pensed with. It was felt that there was no justification in not distributing 
the Pattas which were prepared several years ago, particularly keeping 
in view the fact that any displaced person could get a copy of the records 
as available, merely by asking for it under the law, which for all practical 
purposes could serve as a Patta. 
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Pattas bad al~o been earlier prep~ed for settleis iJJ Kondagaon Zone 
but these ·Pattas are Dot traceable in the Office of the Collector, Bastar. 
Accordingly, it is proposed to have the Pattas re-prepared for issue as 
.soon as possible and Madhya Pradesh Government have been requested 
accordingly. :- :::. ~ 

{Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-III, Dated 28th December, 

1979.] 

Recommendation Sl. No. 32 (P8I1IIJ1IPb 4.25) 

Further information asked for 

Please state the position regarding the distribution of Pattas in 
Umerkote Zone. What are the latest orders on the subject? 

[L.S.S. O.M. No. 32(2)/(ii)/EC-79 dated the 22nd February, 1980] 

F'urtlaer Reply of GOVftnmeut 

The pattas have not yet been issued in Umerkote though the Gov-
ernment of Orissa have since decided to distribute pattas without linking 
them with the executiOn of mortgage-deeds by settlers. The Conector, 
Koraput has since requested the State Government to sanction additional 
'Supporting staff as distribution of pattas to the displaced persons through 
the existing Revenue Inspector was not considered feasible in view of 
the fact that changes have taken place in the meantime which require 
field verification as well as correction of records and statutory conferment 
of rights under the Orissa Government Land Settlement Act. Moreover, 
final decision of State Government of Orissa as to whether the pattas 
·will be prospective or retrospective, is still awaited. 

{Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-III, (DNK)IVol. III, dated 

2nd May, 1980.] 

Further information -eel for 

Please state the latest position regarding preparation and distribution 
of pattas for settlers in Kondagaon Zone. 

[L.S.S. O.M. No. 32(2)f(ii)/EC-79 dated the 2nd July, 1980] 

Further reply 01 Govemment 

On a further review of the position, the Government of Madhya 
Pradesh have in consultation with the Dandakaranya Project, decided· to 
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.. ~r..., pIItaS YaIid for itJ re'irS to tile ;cuier, i.ii lqq.~.o.g_ .-..-aIkGtO Zoaes with • ptovisiOft earabl41g the &etUers ~ o&ttiP. -__ 
.... the -Yiriou~ belfkiaJWtitutio.. The CO'llectQr, ~tar is iu" 
jlltlucUODs to the Sub-Divisional Officers for tile preparation and is,ue 
of taD:lpOIal'y pattas t6 the settlers iii Kondagaon Zone. 

[Ministry of Supply '" Rehabilitation (DepartmODt of RehabilitatiOli), 
Office Memorandum No. 16/5J79-Desk III (DNK) Vol. III, 

dated 29th Juuly, 1979.} 

CoiDments of the Committee 

Please see Para 1.31 of the Report-Chapter I. 

Recommendation No. 49 (Para No. 4.82) 

The Committee note that the children of Namsudra Community which 
is recognised as a Schedule Caste in Orissa are granted schedule caste 
stipend and scholarship by the Government of Orissa but the children 
of Paundra-Khetriya Community do not get this facility as this commu-
nity is not recognised as Schedule Caste in Orissa. In Madhya Pradesh 
the children of neither community get such stipend. The Committee 
appreciate the legal position in this regard and note that children of the 
communities which are not recognised as Schedule Castes in Orissa and 
Madhya Pradesh cannot claim such stipends as a matter of right but the 
Committee feel that the authorities should not take strictly legal view of 
this matter especially in view of the fact that the two communities refer-
red to above are recognised as Scheduled Castes in West Bengal and their 
recognition as such in the States of Orissa and Madoya Pradesh is only 
a matter of time. The Committee suggest that the children of these com-
munities should be paid stipend/scholarship ex-gratia if not as a matter 
of right, during the interim period and if this cannot be done by the State 
GOYemment, DDA should themselves take upon this obligation for the-
interim period. What the Committee I;ll"e ~ous about is that the child-
ren of these communities sho1h1:d not be denied stipends and scholanhips 
in schools aDd coU~ges just because of an aJiOmaly in res~d to their for-
inal recognition in the State of Orissa ~d. Mad.hya Pradesh. 

The Government of Madhya- Pradesh have not ap-eeci to the pay-
tQc;nt Of sti~nds to th, Namsudr. aIld P~dra-KhcUiya o.lT.1u;plmj~ 
*nd the Government of Orissa to the Paundra Kbcffiya community until 
th~y are recognised as Scheduled Castes ill the resPective Statea by 
~essary amendments to the SchedQled Castes aDd Scheduled Tribes 
Order, by the Government of lDdia. 
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2. The question of amending the .Scheduled Castes and Schedultd 

Tribes Order had been' Wider Consideration of the" Joi,nt ComDn~.:of 
Parliament. Due to the 'dissolution of the 6th LOt Sabha on 20th' Aupst, 
1979, however, the Joint Committee is no longer in existence. Therefore. 
the Ministry of Home Mairs have been requested by this Dep~ent to 
consider enactment of a separate amending bill, instead of waiting. for 
.enactment Of a "comprehensive" bill, for inclusion of the two castes mea-
tionedabove in the Scheduled Castes and Scheduled Tribes Order.· 

3. It is the considered view of this Department that the Dandakaranya 
Development Authority cannot pay any sucli - stipend in the manner of 
even ex-gratia, because of the wi<mr repercussion that this decision will 
have outside the Dandakaranya area. The DandalCaranya Development 
Authority may, however, continue to giva stipends to these communities 
()n the basis of its existing scheme which takes into account the criteria 
()f merit and economic backwardness for sanctiOning such stipends. 
IMinistry of Supply & Rehabilitation (Department of Rehabilitation) 

Office Memorandum No. 16/5/79-Desk-III, dared 28th December', 
1979.] 

COJDIDeIIfs ... 8te ComiiIitW 

Please see para 1.36 of the Report Chapter I. 

Recommendati.oD No. 59 (Para S.ll) 

The Committee note that Dandakaranya Development Authority was 
created by an executive order though the question of setting it up as a 
statutory authority was also then considered. The Committee feel that 
the DDA, as it is constituted at present, has not been able to fulfil the 
.object for which it was set up and as already recommended earlier in this 
Report there is a strong case for an independent study of the reasons res-
ponsible for its failure in the task of rehabilitation of displaced persons. 

Reply of GovemmeDt 

The Dandakaranaya Project have executed a number of schemes for 
the benefit of the displaced persons settled in the area and for the local 
and tribal popuJation, namely, Irrigation "Projects, Educational institu-
tions upto High School stage including facilities for industrial trainin,. 
development of communications including construction/improvement of 
roads and bridges, eradication of malaria and construction of hospitals 
and dispensaries, large-scale land reclamation and soil conservtion leading 

*PJease see Para 1.24-Chapter I and Recommendation Sl. No. 49-"'-
Chapter IV fo~ the latest information in regard to the amendment to the 
Scheduled Castes and Scheduled Tribes Order.' 
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to general development of habitations, agriculture, trade and other activi-
lieS. It may not, therefore, be quite correct to say that the Dandaka-
ranya Development Authority have not been able to fulfil their objective. 
Besides, the performance of the Dandakaranya Development Authority 
has to be judged in the circumstances obtaining from time to time a.~ 
dae various constraints UIlder which it had to work. These are difficulties 
in building up an organisation in file remote area of the Project, time 
taken to build up the infrastructure like roads, medical and educational 
facilities, initial reluctance of the displaCed persons to move from West 
Bengal into the worksite Camps in the Project in its first phase, a slow 
movement of displaced persons all along thereby upsetting the plans of 
action from time to time, desertions from the Project from time to time 
due to various reasons and factors, difficulties I'n the release of land .by the 
State Governments, misgivings of local tribal population about induction 
of displaced persons, etc. In spite of all these difficUllties that had to be 
encountered, 19,647 families of displaced persons (about 1 lath persons) 
are now in settled position in Dandakaranya as on 31st October 1979 aad 
dleir families have been provided necessary facilities in the field of aari-
~ture, education health and medicare, drinking water supply etc. With 
die settlement of another 5,500 families or so that are in hand in that 
~ by 1981-82, the process of rehabilitation of the migrants from fonaer 
&ist Pakistan in the Project will be completed, followed by normalisation 
of the settlers' villages and other institutions' by way of transfer to the 
relpective State Governments. Therefore, at this stage, a further review 
()f the working of DDA is not considered necessary. The various short-
comings in its functioning such as delay in the execution of irrigation 
projects, in construction of houses and primary school buildings, etc., ~s 

pointed out by the Estimates Committee have, ·nowever, been noted and 
remedial action is being taken to make up the deficiencies. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5f79-Desk-III, dated 28th December, 
1979.] 

Comments of the Coininittee 

Please see Para 1.11 of the Report Chapter I. 



ttW'tER V 
JWCOMMENDATIONS IN RESPECf OF WIllCH FINAL REPLieS 

OF GOVERNMENT ARE STILL A,WAfl'ED . 

RecoBUDendati.on No. 16 (Para No. 3.41) 

The Committee are surprise that although the Bhaskal Dam ~as 
completed in 1966-67 the irrigation potential created by the Bhaskal Dam 
was ll'tilised only partially during the period 1967-73 before its transfer 
to the State Government of Orissa. The deficiencies in its distributory 
·system were not rectified by the Dandakaranyci Development Authority. 
The Dandakaranya Development Authority woke up only in 1976, 3 years 
after the project had been handed over to the State Governmenl when 
.the question of low utilisation of the irrigation potential was taken up. 
It has been admitted that some necessary works as provided in the esti-
mates were not taken up to make the distributbry system complete before 
handing over the project to the State Government. But no clear reasons 
~re available for this lapse. According to the Department the anxiety of 
the Project authorities to keep the cost of the dam with the estimated 
amount of Rs. 1.35 crores may be a possible explanation. The Com-
mittee are unhappy at this state of affairs. It is a serious matter t11at 
no clear reasons seem to be on record for not taking up certain necessary 
works to make the distribution system complete. The Committee recom-
mend that an enquiry should be made into the matter to find the reasons 
for the failure and to fix responsibility. 

Reply of Government 

This matter is under consideration of Government in consultation with 
tfte DDA. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-I1I, dated 28th December, 

1979.] 

Recommeadatioa No. 30 (1'IIra No. 4:""15) 

In view of the low yield and low income of agricultural families and 
in view of the fact that irrigation schemes may take several years to pro-
,ide water to their land, the Committee, agreeing with the ex-Chairman 
af J)DA, feel that reduction in the area of land allotted per family is nol 
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at all justified at present. As the allotment of land has been completed 
in all the four zones except Potteru area where the land available is ad-
mittedly "sufficient to accommodate the remaining families awaiting set-
tlement". the withdrawal of the "excess" land is not warranted even on 
the ground of "pressure on land". The Committee would like the 
Government to take an early decision in the matter and dispel the fears 
of displaced persons about the threatened withdrawal of the so-called 
excess land from them and assure them that Government do not intend 
interferln& with the land already allotted to them. -

Reply of die Government 

The matter is still under consideration of Government. 

[Ministry of Supply '" Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-III, dated 28th December, 

1979.] 

ReeoIDlDe ...... No. 33 (p-. No. 4.26) 

The Committee see no justificatioh whatsoever to treat the cost of 
reclamation and development Of land as loan to be recovered from the 
settlers of the land. The Committee strongly support the view taken by 
the Dandakaranya Development Authority that the cost of reclamation 
and development should be treated as grant. They would like to be ap-
prised of the final decision taken by Governmcrnt in this matter. 

Reply of the Govenuoeut 

The matter is still under consideration of the Government and every 
effort is being made to expedite the decision. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-III, dated 28th December, 

1979.] 

Recommendation No. 41 (Pan No. 4.51) 

It has been represented to the Committee that adequate drinkmg water 
is not available in villages during summer. The situation becomes WOf;,ie 
in drought conditions. The Department have admitted that "there is back-
log in the construction of masonry w!fis in Malkagiri zone due to diffl-

"culties in finding executing agencies." The Committee are informed that 
according to the minimum needs programme"lhere has to he one well in 
a village of 30 families. The Dandakaranya Development Authority, it 
is stated, are following th~ norm Of one masonry well for every 30 fami-
lies and one tube well has been added because the masonry well is not 
adequate. During summer months a tube well unit is maintained by 
2097 LS--6 



74 
Dandakaranya Development Authority to attend to complaints on this 
account. The Committee feel that as the Department themselves have 
considered the norm of one masonry well for every 30 families as inade-
quate, there is a strong case for re-examining the question and fixing fresh 
norms keeping in view the conditions obtaining in Danda~aranya region. 
The Committee would, therefore, suggest that the drinking water needs 
of the settlers in Dandakaranya region should be studied afresh and revised 
norms fixed and additional masonry wells provided to meet their needs at 
the earliest. Needless to say that the number of masonry wells should be 
sufficient to cater to the needs of the population in summer months in 
particular. 

Reply of the Government 

1ms matter was considered at the 74th meeting of DDA held on 
5th & 6th September, 1919. At the- said meeting, it was suggested by 
the Chief Secretary, Government of West Bengal that the norms for drink-
ing water supply should be reviewed by tire Dandakaranya Project and 
proposals in this respect should be placed before DDA at its next meeting. 
As soon as the views of the DDA have been' finalised, the matter will be 
considered further by the Government. 

[Ministry of Supply & Rehabilitation (Department of Rehabilitation) 
Office Memorandum No. 16/5/79-Desk-III, dated 28th December, 

1979.] 

Recommendation No. 45 (Para No. 4.61) 

1 he Committee are informed that the terms of repayment of loans for 
house construction' etc., are UIlder reconsideration of the Government. 
They hope that an early decision relaxing the terms of repayment would 
be taken and implemented. -

Reply of the Government 

The matter is still under consideration of the Government but every 
effort is being made to expedite a decision. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation), 
Office Memorandum No. 16/5/79-Desk-ITI, dated 28th December, 

1979.] 

Recommendation No. 48 (para No.4. 75) 

During the tour of Dandakaraoya, region tlie Study Group felt that 
the question Of medium of instruction at Middle School and High School 
level was agitating the minds of the settlers. The Committee have been 
informed that the medium of instruCtion upto Primary level for the set-
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tiers' children is Bengali but in the MiadIe and Higher Secondary stand-
ards the medium of instructions is Oriya/Hindi in the respective States 
of Orissa and Madhya Pradesh, Bengali being taken as a modem Indian 
Language. This policy was started in 1968 and is continuing upto the 
present day. The Committee note that thiS matter is proposed to be 
examined further by the DDA. The Committee would like that this mat-
ter should be considered very carefully after taking into consideration the 
views of all sections and a decision taken in the larger and long term 

• interest Of the settlers. 

Reply of the Govel'lUllellt 

The question of medium of instruction was discussed in the 73rd 
Meeting of the DDA. It was proposed that the medium of instruction 
upto Middle Standard should be Bengali and thereafter, Hindi in the 
Madhya Pradesh sector and Oriya in the Orissa sector for Higher Secon-
dary classes, Bengali being available as an' optional sooject. The Gov-
ernment cJf. Orissa indicated that they had no objection to continuance of 
Bengali medium even in the Higher Secondary classes if the DDA agreed 
to pay for the translation and printing of text-books in Bengali. Cost of 
translation and printing of such text-books may be disproportionately 
high vis-a-vis the total number of students. It was decided in the 74th 
Meeting of the DDA that the DDA might work out the cost of translation 
and printing of books for the students choosing Bengali medium in the 
two districts of Bastar and Koraput. 

2. It was pointed out in the meeting that if High School education 
was provided in Bengali medium in Orissa, it might allect adversely the 
prospects of children of displaced persons in regard to entering college 
aDd future employment. It was also apprebended that if Bengali were 
to be medium of instruction at the High School stage, the tribals and 
others in the area would be deprived of educational facilities in such 
schools, The Chief Secretary of West Bengal suggested that there might 
be enabling provision with both media (Bengali and local language) so that 
the displaced persons boys could choose any alternative which they liked. 
There could be c1asses ili Oriya medium for the convenience of tribals 
aDd local students in the schools adopting the Bengali medium. A fina1 
view in the matter will be taken by the '])DA after the cost of printing 
books in Bengali has been worked out. 

[Ministry of Supply and Rehabilitation (Department of Rehabilitation), 
OffiCe Memorandum No. 16(5)/70-Desk-llI (Jated 2~h December, 

1979.] 

S. B. P. PAITABID RAMA RAO, 
NEW DELHJ\ 
December 3, 1\980/Agrahayana 12, 1902. 

ChairQ1an, 
Estimate Committee. 



APPEl\iDIX 

(ViM Introduction) 

ANALYSIS OF ACTION TAKEN BY GOVERNMENT ON THE 30 TH 
REPORT OF THE ESTIMATES COMMITTEE ( 6TH LOK 
SABHA) 

I. Total number of recommendations 63 

II. Recomm~dations which have been accepted by Government (Nos. 3 to 7, 
9, 12, 13, 15, 17, 19,2 1 to 28, 31,34 to 40,42,43, 4h 46, 47, 50 to 58,60 
to 63) 

Number . 45 

Percentage to total 

m. RecommendatiOns which the COIIlIIlittee do not desirc to pursue in vi( w of 
Government's replies (Nos. 8, 14, 18,20) 

Number . 

Percentage to tOtal 

IV. ReCOlIllIlendations in respect of which replies of Government have not been 
accepted by the ColIllIlittee (Nos. 1,2, 10, 11,29, 32,49,59) 

Number • 

Percentage to total 

V. RecolIllIlendations in respect of which final replies of Government are still 
awaited (16,30,33,41,45, and 48) 

Number . 

Percentage to total 

4 

6% 

8 

6 
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